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RAJYA SABHA
Wednesday, the 19th February, 2014/30th Magha, 1935 (Saka)

The House met at eleven of the clock,

MR. CHAIRMAN in the Chair.
WRITTEN ANSWERS TO STARRED QUESTIONS

MR. CHAIRMAN: Question No. 361... (Interruptions)... What is this?...

(Interruptions)... Please restore order. ... (Interruptions)...
St W WA : TE-T UG Sf, AT T &1 WA g1 (EE)...

MR. CHAIRMAN: Question No. 361... (Interruptions)... Please. ...
(Interruptions)... Please adhere to the procedure. ... (Interruptions)... Please ...

(Interruptions)...

S TR IPEAIA : A FUURA S, FA A G H ST gR, SHH B W
a1 Bxa € 9IR A1 @1 TRA@ ®H AMT dEd B L (HaET)..

MR. CHAIRMAN: Please do not discuss the other House here. ...
(Interruptions)... We cannot discuss the other House here. ... (Interruptions)... We

all know the procedure. ... (Interruptions)...

A AT ¢ TEl, S, IE Wed R AR Fdhal gl ..(FIUF).. I§ e
Reg &R AHa1 8 39 Aed B JUBR & ..(FEEM).. I§ Wad R HR bl
gl .(@aEF).. § =1 @& wE A awd gl ().

MR. CHAIRMAN: Speak from your place. ... (Interruptions)... Mr. Chowdary,
you know the rules. ... (Interruptions)... The House is adjourned till 12 o’clock. ...

(Interruptions)...

The House then adjourned at one minute past eleven of the clock.

The House re-assembled at twelve of the clock,

MR. DEPUTY CHAIRMAN in the Chair.
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Ceasefire by Militant Adivasi outfits in Assam

*361. SHRI SANTIUSE KUJUR: Will the Minister of HOME AFFAIRS be pleased to
state:

(@ the details of number of Adivasi outfits active in Assam who have announced
ceasefire and the timings thereof;

(b)  whether five militant Adivasi formations-Adivasi Cobra Militants of Assam
(ACMA), Birsa Commando Force (BCF), Santhal Tiger Force (STF), Adivasi People’s Army
(APA) and All Adivasi National Liberation Army (AANLA)-under an umbrella organisation
Adivasi Ceasefire Coordination Organisation (ACCO) have demanded for peace talks with
Government to fight for political rights of Adivasis of the State; and

(c) the present status of dialogue and the steps taken by the Central and the State
Government to work out solutions on their demands to restore peace in the State?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) to (c) On 24.1.2012, five Adivasi outfits,
namely, Adivasi Cobra Militants of Assam (ACMA), Birsa Commando Force (BCF), Santhal
Tiger Force (STF), Adivasi Peoples Army (APA) and All Adivasi National Liberation Army
(AANLA) had surrendered before the State Government at Guwahati with a vie to seek
solution to their grievances. These outfits had constituted a Committee known as Adivasi
Ceasefire Coordination Organisation (ACCO) to pursue their demands. Tripartite talks
involving the representatives of the Central Government, Government of Assam and the
five Adivasi outfits on their demands are continuing. It would not be appropriate to disclose
the details of the talks in public interest.

Shortage of hostels for SC students in Gujarat

*362. SHRI DHIRAJ PRASAD SAHU: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@ whether there is a shortage of hostels for students belonging to Scheduled
Caste in Gujarat; and

(b) if so, the details thereof and the action taken by Government to increase hostel
facilities for such students in the State?

THE MINISTER OF SOCIAL JUSTICE AND EMPOWERMENT
(SHRIMALLIKARJUN KHARGE) : (a) and (b) Government of Gujarat has informed that
there is no shortage of hostels for the students belonging to Scheduled Castes in Gujarat.
However, in view of future demand, the State Government has decided to establish new
hostels.
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During the year 2012-13, Gujarat Government has been sanctioned Rs. 18.00 crore for
construction of 12 SC hostels under Babu Jagjivan Ram Chhartrawas Yojna (BJRCY). One
Non- Governmental Organisation of Gujarat has been sanctioned Rs. 0.67 crore for expansion
of existing hostel facilities during 2013-14 under the Scheme.

Grants to States for Old Age Homes

*363. SHRI N. BALAGANGA : Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@ whether it is a fact that a large number of old age persons have been getting
admitted into old age homes in the last three years, if so, the details thereof and the reasons
therefor;

(b) whether Government provides grants to States to provide for old age homes;

(c) ifso, the year-wise and State-wise details thereof along with the amounts granted
during the last three years; and

(d) the steps taken by Government in this regard?

THE MINISTER OF SOCIAL JUSTICE AND EMPOWERMENT
(SHRI MALLIKARJUN KHARGE) : (a) No authentic data is available with the Ministry on
the number of old age persons getting admitted into the old age homes in the country.

(b)  The Ministry is implementing a Central Sector Scheme of Integrated Programme
for Older Persons (IPOP) under which grants are given for running and maintenance of old
age homes, day care centres, mobile medicare units etc. The objective of the Scheme is to
improve the quality of life senior citizens by providing basic amenities like shelter, food,
medical care and recreation opportunities etc. Implementing agencies eligible for assistance
under the Scheme are Panchayati Raj Institutional/local bodies, Non-Governmental
\Woluntary Organisation, State Government autonomous /subordinate bodies, recognized
education institutions, youth organization and in exceptional cases the State Governments/
UT administration. No grant is provided for construction of old age homes.

(c) Astatement showing year wise and State wise number of old age homes assisted
and amount released during last three years under the Scheme of Integrated Programme for
Older Persons (IPOP) is given in Statement (See below).

(d) The States/UTs have been requested from time to time to identify eligible
Government organizations, Panchayati Raj Institutions and Non-Governmental
Organisations and recommend adequate number of such proposals for assistance under
the Scheme of IPOP.
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Statement

State/UT-wise Old Age Homes assisted under the Scheme of
IPOP during last three years

Sl Name of State/UT No. of OAH assisted Amount Released (Rs. in Lakhs)
No.

2010-11 2011-12 2012-13 201011  2011-12 2012-13

States
1. Andhra Pradesh 77 112 76 280.68 40393 342,00
2. Arunachal Pradesh 1 0 1 149 0 4.08
3. Assam 17 u 12 67.08 46.65 54.00
4.  Bihar 1 1 4 142 244 18.00
5. Chhattisgarh 3 2 3 7.76 9.03 1222
6. Haryana 7 7 5 25.67 18.74 22.50
7. Himachal Pradesh 3 1 2 951 3.66 6.10
8. Karnataka 48 50 39 216.36 208.75 17550
9. Kerala 6 2 0 16.03 5.72 0
10. Madhya Pradesh 2 4 3 6.13 14.79 2152
11. Maharashtra 15 16 14 47.06 76.28 63.00
12, Manipur 18 15 7 76.20 66.35 3150
13.  Odisha 3B 44 27 168.15 157.97 121.50
14.  Punjab 2 5 1 376 9.98 579
15. Rajasthan 4 2 1 1348 748 488
16.  Tamil Nadu 49 42 45 207.60 178.85 202.50
17.  Tripura 3 4 2 13.75 10.81 7.78
18.  Uttar Pradesh 2 15 15 71.96 2511 67.50
19. Uttarakhand 3 2 3 11.03 5.87 2322
20. West Bengal 18 26 7 86.35 84.90 3150
Union Territory
1. Delhi 1 1 2 115 117 9.00

TotaL 338 362 269 133262  1338.48 1224.09
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Boat tragedy off the A & N Islands
*364. SHRI D. RAJA : Will the Minister of HOME AFFAIRS be pleased to state:

(@ whether Government’s attention has been drawn towards the boat tragedy off
the Andaman and Nicobar Islands on Sunday, the 26" January, 2014, killing at least 21
people, if so, the details thereof;

(b) whether an inquiry has been conducted into the causes of the tragedy; and
(c) ifso, the details thereof and the action taken, if any, in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN) : (a) to (c) A private tourist boat namely ‘MV
Aqua Marine’ carrying 48 passengers and 2 crew members on board sank near Port Blair on
26.01.2014. In all, 22 persons died while 26 passengers and 2 crew members were rescued.

The UT of A & N Administration has intimated that a magisterial enquiry has been
ordered to establish causes and violations, if any. An FIR has been registered under Section
304/34 of IPC. Four persons were arrested. The UT of A&N Administration has ordered
safety audit of all tourist boats. Vessels are allowed to operate only after verification of their
status of registration and adherence to safety standards.

Setting up of FM towers in NER

*365. SHRI PANKAJ BORA : Will the MINISTER OF INFORMATION AND
BROADCASTING be pleased to state:

(@ whether any proposals have been taken by Government for setting up of FM
towers in major cities as well as medium towns of tourism destination in North-Eastern
Region (NER);

(b) if so, the details thereof; and
(c) the State-wise details of present status of FM services in NER?

THE MINISTER OF STATE OF THE MINISTRY OF INFORMATION AND
BROADCASTING (SHRI MANISH TEWARI) : (a) and (b) Prasar Bharati has informed that
scheme for setting up of 121 FM Transmitters of North-Eastern Region was sanctioned
under North-East Special (Phase-11) Package in 2006. Apart from this, scheme for setting up
of 8 FM transmitters in North East Region was sanctioned under New Scheme of 11th Plan.
At 51 places, FM transmitters have already been set up and taken into regular service,
whereas at 78 places setting up of FM transmitter is in progress. The State-wise details of
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the location and the status of implementation of the schemes are given in Statement-I
(See below).

As regards Private FM, at present 10 FM Stations are functioning in 6 cities in North-
East Region under policy on expansion of FM Radio services through private agencies
(Phase-11). The State-wise details are given in Statement-11 (See below).

(c) The State-wise details of the status of FM services in North-East Region are
given in Statement-I11.

Statement-1

List of FM Transmitters being set up in North Eastern Region

SI. No. State Place Tr. Power Present Status
1 2 3 4 5

1 Arunachal Pradesh Along 100 Watt Commissioned
2. Arunachal Pradesh Anini 1 Kw In Progress

3. Arunachal Pradesh Barirlzo 100 Watt In Progress

4. Arunachal Pradesh Basar 100 Watt Commissioned
5. Arunachal Pradesh Bhalukpong 100 Watt In Progress

6.  Arunachal Pradesh Boleng 100 Watt In Progress

7. Arunachal Pradesh Bomdila 1 Kw In Progress

8  Arunachal Pradesh Bomdila 100 Watt Commissioned
9. Arunachal Pradesh Changlang 1 Kw In Progress
10. Arunachal Pradesh Chayangtajo 100 Watt In Progress
11.  Arunachal Pradesh Daporijo 1 Kw In Progress
12, Arunachal Pradesh Deomali 100 Watt Commissioned
13.  Arunachal Pradesh Geku 100 Watt Commissioned
14.  Arunachal Pradesh Gensi 100 Watt In Progress
15.  Arunachal Pradesh Hawai 100 Watt Commissioned
16. Arunachal Pradesh Hayuliang 100 Watt In Progress
17.  Arunachal Pradesh Hunli 100 Watt Commissioned
18.  Arunachal Pradesh Kalaktang 100 Watt Commissioned
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19.  Arunachal Pradesh Khonsa 1 Kw In Progress
20. Arunachal Prad~Sh Koyu 100 Watt In Progress
21.  Arunachal Pradesh Mariang 100 Watt In Progress
22.  Arunachal Pradesh Mechuka 100 Watt In Progress
23. Arunachal Pradesh Miao 100 Watt Commissioned
24.  Arunachal Pradesh Nampong 100 Watt In Progress
25.  Arunachal Pradesh Namsai 100 Watt Commissioned
26. Arunachal Pradesh Palin 100 Watt In Progress
27.  Arunachal Pradesh Passighat 100 Watt Commissioned
28.  Arunachal Pradesh Raga 100 Watt In Progress
29.  Arunachal Pradesh Roing 100 Watt Commissioned
30. Arunachal Pradesh Rumgong 100 Watt In Progress
3L Arunachal Pradesh Sagalee 100 Watt In Progress
32.  Arunachal Pradesh Sangram 100 Watt In Progress
33.  Arunachal Pradesh Seepa 100 Watt Commissioned
34.  Arunachal Pradesh Taliha 100 Watt Commissioned
35.  Arunachal Pradesh Tawang 100 Watt Commissioned
36. Arunachal Pradesh Teju 100 Watt Commissioned
37.  Arunachal Pradesh Tuting 100 Watt In Progress
38.  Arunachal Pradesh Yachuli 100 Watt In Progress
39. Arunachal Pradesh Yingkiong 100 Watt In Progress
40.  Arunachal Pradesh Yomcha 100 Watt Commissioned
41.  Arunachal Pradesh Zemithang 100 Watt Commissioned
42.  Arunachal Pradesh Ziro 100 Watt Commissioned
43.  Assam Bakuliaghat 100 Watt In Progress
44.  Assam Barpeta 100 Watt In Progress
45.  Assam Dibrugarh 1 Kw Commissioned
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46.  Assam Dibrugarh 100 Watt Commissioned
47.  Assam Dudnoi 100 Watt In Progress
48. Assam Golpara 1 Kw In Progress
49.  Assam Guwahati 100 Watt Commissioned
50. Assam Karim Ganj 1 Kw In Progress
51. Assam Kokrajhar 100 Watt Commissioned
52.  Assam Lanka 100 Watt In Progress
53.  Assam Lumding 1 Kw In Progress
54.  Assam Margherita 100 Watt Commissioned
55.  Assam Nagaon 100 Watt In Progress
56. Assam Nazira 100 Watt Commissioned
57.  Assam North 100 Watt Commissioned
Lakhimpur
58. Assam Sarihajan 100 Watt In Progress
59.  Assam Silchar 5 Kw In Progress
60. Assam Tezpur 1 Kw Commissioned
61. Assam Tezpur 100 Watt In Progress
62. Assam Tinsukia 100 Watt Commissioned
63. Assam Udalguri 100 Watt In Progress
64. Manipur Chandel 100 Watt Commissioned
65. Manipur Chingai 100 Watt In Progress
66. Manipur Imphal 100 Watt In Progress
67. Manipur Kangpokpi 100 Watt Commissioned
68. Manipur Moreh 100 Watt Commissioned
69. Manipur Parbung 100 Watt Commissioned
70.  Manipur Senapati 100 Watt Commissioned
71.  Manipur Tamei 100 Watt In Progress
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1 2 3 4 5

72. Manipur Tamenglang 1 Kw In Progress
73.  Manipur Ukhrul 1 Kw In Progress
74. Meghalaya Baghmara 100 Watt In Progress
75. Meghala Ya Cherapunjee 1 Kw In Progress
76. Meghalaya Shillong 100 Watt Commissioned
77. Meghalaya Tura 5 Kw In Progress
78. Meghalaya Tura 100 Watt In Progress
79. Mizoram Aizawl 100 Watt In Progress
80. Mizoram Champhai 1 Kw In Progress
8L.  Mizoram Chiahphuri 100 Watt In Progress
82.  Mizoram Khawbung 100 Watt In Progress
83.  Mizoram Kolasib 1 Kw In Progress
84.  Mizoram Laisaweali 100 Watt Commissioned
85. Mizoram Lawngtalai 100 Watt Commissioned
86. Mizoram Pukzing 100 Watt In Progress
87.  Mizoram Rangdil 100 Watt Commissioned
88. Mizoram Saiha 100 Watt Commissioned
89. Mizoram Tuipang 1 Kw In Progress
90. Mizoram Vanlaiphai 100 Watt In Progress
91. Mizoram Zawnrgin 100 Watt In Progress
92. Nagaland Dimapur 100 Watt Commissioned
93.  Nagaland Henima 100 Watt In Progress

(Tenning)

94. Nagaland Meluri 100 Watt In Progress
95. Nagaland Phek 1 Kw In Progress
9. Nagaland Samtore 100 Watt Commissioned

97. Nagaland Wokha 1 Kw In Progress
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98. Nagaland Zunheboto 1 Kw In Progress
99.  Sikkim Chungthang 100 Watt In Progress
100. Sikkim Dentam 100 Watt In Progress
101.  Sikkim Gangtok 10 Kw Commissioned
102. Sikkim Gangtok 100 Watt Commissioned
103. Sikkim Gyalshing 100 Watt In Progress
104. Sikkim Lachen 100 Watt In Progress
105. Sikkim Lachung. 100 Watt In Progress

Forest Guest

House
106. Sikkim Mangan 100 Watt In Progress
107. Sikkim Namchi 100 Watt Commissioned
108. Sikkim Namthang. 100 Watt In Progress

Police Thana
109. Sikkim Rongli 100 Watt Commissioned
110. Sikkim Rongpo 100 Watt Commissioned
111, Sikkim Soreng 100 Watt In Progress
112. Sikkim Tashiding 100 Watt Commissioned
113. Sikkim Yuksum 100 Watt In Progress
114. Sikkim Zothang 100 Watt Commissioned
115. Tripura Amarpur 100 Watt Commissioned
116. Tripura Ambassa 100 Watt In Progress
117. Tripura Chowmanu 100 Watt In Progress
118. Tripura Damchhara 100 Watt In Progress
119. Tripura Gandachhara 100 Watt In Progress
120. Tripura Jolaibari 100 Watt In Progress
121. Tripura Khowai 100 Watt Commissioned
122. Tripura Longtherai 5 Kw In Progress
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1 2 3 4 5

123. Tripura Nutan Bazar 1 Kw In Progress
124. Tripura Sabroom 100 Watt Commissioned
125. Tripura Sakhan 100 Watt In Progress
126. Tripura Silachari 100 Watt In Progress
127. Tripura Teliamura 100 Watt Commissioned
128. Tripura Udaypur 1 Kw In Progress
129. Tripura Vangmun 100 Watt In Progress

(Bhangmun)
Statement-11

List of Pvt. operational channels under phase-I1 Policy

SI.No. State City No. of Channels

L Arunachal Pradesh Itanagar 1
2. Assam Guwahati 3
3 Meghalaya Shillong 1
4, Mizoram Aizawl 1
5. Sikkim Gangtok 3
6. Tripura Agartala 1

ToTtAL 10

Statement-111

State-wise details of present status of FM services in NER

SI.No. State/UT No. of cities No. of FM Existing Existing
where FM Radio  transmitters coverage by coverage by
Station is operational Area%  Population %
operational
1 2 3 4 5 6
1. Arunachal Pradesh 20 20 6.99 155

2. Assam 13 15 40.25 40.13
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1 2 3 4 5 6
3. Manipur 7 7 65.64 7424
4. Meghalaya 3 4 4764 4859
5. Mizoram 6 6 4311 58.7
6. Nagaland 4 4 4325 44.08
7. Sikkim 7 8 725 84.78
8. Tripura 7 7 72.89 86.19
TotaL 67 71

Overall coverage 35% 45%
(Approximate)

Affidavit by Italian prosecutors on Agusta Westland Helicopter deal
*366. SHRI P. RAJEEVE : Will the Minister of DEFENCE be pleased to state:

(@ whether the Ministry is aware of the affidavit and other documents submitted
by Italian prosecutors in their court on Agusta Westland Helicopter deal, if so, the details
thereof;

(b) whether the Ministry has decided to cancel the deal; and
(c) if so, the reasons therefor?

THE MINISTER OF DEFENCE (SHRIA.K.ANTONY): (a) Yes, Sir. The Government is
aware of the evidence submitted by the Italian Prosecutor in the Court case No. 3856/12 at
Busto Arsizio, Milan, Italy against Mr. Giuseppe Orsi and Mr. Bruno Spagnolini, former
Directors of M/s Agusta Westland International Ltd. (AWIL) for criminal misconduct. The
evidence includes seized documents and intercepts etc., and these were used for issue of
the imprisonment order of the accused during the provisional arrest procedure.

(b) and (c) The Contract for the supply of 12 VVIP / VIP helicopters signed on
8th February 2010 with M/s AWIL has been terminated by the Government of India with
effect from 1st January, 2014 on grounds of breach of the provisions of the Pre-Contract
Integrity Pact (PCIP) and breach of the terms of the Contract by M/s AWIL.
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FDI in Railways

*367. SHRIMATI GUNDU SUDHARANI : Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(@ whetheritis a fact that Department of Industrial Policy and Promotion (DIPP)
has moved a Cabinet Note to allow 100 per cent Foreign Direct Investment (FDI) in Railways;

(b) if so, whether any consultations have been held with Ministry of Finance,
unions and other stakeholders;

(c) ifso, the outcome of the same and the reasons for permitting FDI in spite of stiff
opposition from all quarters, including unions; and

(d) the details of sectors that are going to be opened for FDI ?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRIANAND SHARMA) :
(a) to (d) Government has not taken a decision on the matter.

Benefits to hearing and speech impaired persons

1*368. SHRI MOTILAL VORA : Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@ whether Government’s attention has been drawn towards the Supreme Court
order under which hearing and speech impaired persons are entitled to receive equal benefits
as received by all other physically challenged persons, if so, Government’s reaction thereto;

(b) the steps Government has taken to provide to the hearing and speech impaired
persons the facilities equal to those received by other physically challenged persons; and

(c) if not, by when necessary action would be taken in this regard?

THE MINISTER OF SOCIAL JUSTICE AND EMPOWERMENT
(SHRIMALLIKARJUN KHARGE) : (a) to (c) The Hon’ble Supreme Court in its order dated
12.12.2013 has directed that transport allowance should also be extended to deaf and dumb
persons at par with blind and orthopaedically handicapped employees of Central and the
State Governments and other establishments, wherever such benefits have been extended
to the blind and orthopaedically handicapped employees.

The Hon’ble Supreme Court has directed compliance of several Ministries of
Government of India including Ministries of Finance, Health and Family Welfare, Heavy
Industries, Public Enterprises, Department of Personnel and Training, Railways. Ministry
of Social Justice and Empowerment has also requested Department of Personnel and
Training, Finance, all State Governments /UTs for compliance.

Department of Personnel and Training has requested Ministry of Finance for revision
of conveyance allowance in compliance of Hon’ble Supreme Court order.

tOriginal notice of the question was received in Hindi.
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Foreign agencies assisting naxal violence

*369. DR. JANARDHAN WAGHMARE : Will the Minister of HOME AFFAIRS be
pleased to state:

(@ whether Government is aware that foreign agencies are assisting naxal violence
in the country;

(b) if so, the details of various intelligence reports in this regard,;

(c) whether the Central Government/State Governments have completely failed to
break the nexus of Maoists with foreign funding agencies; and

(d) if so, the reasons therefor and further strategies to be adopted to check naxal
violence in the country?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI R.P.N.
SINGH) : (a) and (b) No specific intelligence inputs are available to indicate that the
maoists/naxalites are getting financial assistance from external agencies/other countries.
However, the CPIl (Maoist) have close links with foreign Maoist organizations in
Philippines, Turkey etc. The outfit is also a member of the Coordination Committee of
Maoist Parties and Organisations of South Asia (CCOMPOSA). The Maoist parties of
South Asian countries are members of this conglomerate. Besides, LWE groups have
participated in Conferences/Seminars conducted in Belgium and Germany. The so-
called ‘People’s War’ being waged by the CPI(Maoist) against the Indian State has also
drawn support from several maoist fringe organisations located in Germany, France, Holland,
Turkey, Italy etc.

The recovery of arms and ammunitions of foreign origin from the Left Wing Extremists
in different encounters/operations is an indication of the fact that they are procuring weapons
from external sources also. Moreover, the possibility of some front organizations of the
CPI(Maoist) clandestinely getting foreign funds cannot be ruled out. Inputs also indicate
that some senior cadres of the Communist Party of the Philippines imparted training to the
cadres of CPI(Maoist) in 2005 and 2011.

(c) and (d) The Government is closely monitoring the situation and taking appropriate
action as required. Such matters, as and when they come to the notice of this Ministry, are
taken up with the Ministry of External Affairs, who take up the issue with the countries
concerned at the diplomatic level. On a more general note, there is clear evidence that the
Government of India’s existing strategy of security and development related interventions
to combat the Maoist insurgency is paying dividends as witnessed in the declining LWE
violence levels since the year 2011 onwards.
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Video conferencing facility in jails
*370. SHRI C.M. RAMESH : Will the Minister of HOME AFFAIRS be pleased to state:

(@ the details of the existing video conferencing facility in jails in the State of
Andhra Pradesh; and

(b) the number of jails which will be provided with video conferencing facility
during the Twelfth Five Year Plan (2012-2017)?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI R.P.N.
SINGH) : (a) and (b) The Government of Andhra Pradesh have given orders on 30.10.2002
for establishing Video Linkage between the following 14 prisons and 15 Courts:

S.No. Prisons S.No. Courts
1. Central Prison, Hyderabad 1. District Courts Complex, Hyderabad
2. Central Prison, Cherlapalli 2. District Courts Complex, Rangareddy
3. Central Prison, Warangal 3. District Courts Complex, Warangal
4. Central Prison, Rajahmundry 4. District Courts Complex, Khammam
5 Central Prison, Kadapa 5. District Courts Complex, Rajahmundry
6.  Central Prison, Nellore 6.  District Courts Complex, Eluru

7. Central Prison, Visakhapatnam 7. District Courts Complex, Kadapa

8. District Jail, Sangareddy 8. District Courts Complex, Nellore

9. DistrictJail, Nizamabad 9. District Courts Complex, Visakhapatnam

10.  District Jail, Karimnagar 10. District Courts Complex, Sangareddy

11.  District Jail, Vijayawada 11.  District Courts Complex, Nizamabad

12.  District Jail, Guntur 12.  District Courts Complex, Karimnagar

13.  District Jail, Ananthapur 13.  District Courts Complex, Vijayawada

14.  Special Prison for Women, 14.  District Courts Complex, Guntur
Hyderabad

15. District Courts Complex, Anantapur
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But the equipment of video linkage which was procured in 2002 have become old,
obsolete and beyond economical repairs, putting a major portion of the system into disuse,
due to which production of prisoners through video linkage has come down drastically.

Recently, the Government of Andhra Pradesh vide order dated 24.01.2014 have
sanctioned an amount of Rs. 120.42 lakh for providing Video Linkage System at the following
places:

S.No. Prisons S.No. Courts

1 Central Prison, Hyderabad

2. Special Prison for Women, 1 District Courts, Hyderabad
Hyderabad |

3 Central Prison, Rajanmundry |

4. Special Prison for Women, 2. District Courts, Rajahmundry
Rajahmundry i

5. Central Prison, Cherlapalli 3. District Courts, Rangareddy

6. Central Prison, Warangal 4, District Courts, Warangal

7. Central Prison, Kadapa 5. District Courts, Kadapa

8. Central Prison, Nellore 6. District Courts, Nellore

9. Central Prison, Visakhapatnam 7. District Courts, Visakhapatnam

10.  District Jail, Guntur 8. District Courts, Guntur

11.  DistrictJail, Vijayawada 9. District Courts, Vijayawada

12. O/o D.G. of Prisons,
Hyderabad

Differing estimates of India’s slum population

*371. SHRIMATI SMRITI ZUBIN IRANI : Will the Minister of HOME AFFAIRS be
pleased to state:

(@ whether Government is aware that the Census office and NSSO have come up
with two completely different estimates of Indla’s slum population as reported in a prominent
English Newspaper on 5 January, 2014, if so, the facts thereof;

(b) how Government would justify the difference of 2.1 crore people; and
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(c) when such ahuge difference exists in counting by two agencies of Government
then how Government would justify the authenticity of its data with regard to the population
of the country, BPL, APL, SCs, STs, OBCs, Minorities, etc. and the initiatives undertaken on
the basis of faulty data?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI R.P.N.
SINGH) : (a) Yes Sir, the Government is aware that the Census office and the National
Sample Survey Organization (NSSO) have come up with different estimates of India’s slum
population. As per the Census 2011, the slum population is 6.5 crore whereas as per NSSO
the slum population is 4.4 crore.

(b) The difference of 2.1 crore people living in slums may be attributed to the
following facts:

(i)  The NSSO figures are estimates based on sample survey conducted in 2012
while Census 2011 figures are based on total count of slums in all the 4041
Statutory Towns and 20 highly urbanized Census Towns.

(i)  The NSSO has covered only two types of Slums i.e. Notified and Non-notified
while Census has considered three types of Slums, viz. Notified, Recognized
and ldentified. The NSSO survey does not attempt to locate the Recognized
Slums, which accounts for 2.0 crore slum population as per Census 2011.

(iiiy  The definition of Slum in the Census and the NSSO are different.

(iv) The following Table depicts the difference in figures generated by the two
agencies by the type of Slums:

Agency Type of Slum Households Population
(inmillion) (incrore)

NSSO 88 44
Notified 56
Non-notified 32

CENSUS 139 6.5
Notified 50 22
Recognized 42 20

Identified 47 2.3
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(c) Censusaswell as the NSSO data are collected and processed following rigorous
quality control measures and are of high quality. As far as BPL and APL is concerned, a
separate survey called Socio-Economic and Caste Census (SECC) is under way.

Rehabilitation of child labourers

*372. SHRI PARVEZ HASHMI : Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(@ whether Government is aware of the fact that child labour is still being used in
small and domestic industries despite the Child Labour Prohibition Act;

(b) if so, the reasons therefor;

(c) whether Government has any scheme for rehabilitation of those children freed
from child labour and who are orphans; and

(d) the measures taken by Government for the inclusion of such children into the
mainstream by providing them formal education, etc.?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI OSCAR FERNANDES) :
(a) and (b) Yes, Sir. Child Labour is an outcome of various socio-economic problems such
as poverty, economic backwardness and illiteracy. However, the total number of working
children in the country has declined from 1.26 crore as per the Census 2001 to 49.84 lakh in
2009-10 as per NSSO Survey.

(c) and (d) For rehabilitation of child labour, Government is implementing the National
Child Labour Project (NCLP) Scheme since 1988 in the area of high concentration of the
child labour. The major objective of the Scheme is to withdraw children working in
hazardous occupations and processes, and mainstream them into formal education
system. Children rescued/withdrawn in the age group of 9-14 years are enrolled in the
NCLP Special Training Centres, where they are provided with bridge education, vocational
training, mid day meal, stipend, health care, etc. before being mainstreamed into formal
education system. At present the Scheme is approved for 270 Districts in 20 States of the
country.

The Government through the Ministry of Women and Child Development is
implementing a centrally sponsored scheme i.e. Integrated Child Protection Scheme (ICPS)
for rehabilitation and reintegration of children in difficult circumstance, including children
rescued from labour. These children are provided rehabilitation in Children’s Homes. Financial
assistance under ICPS is provided for setting up and maintenance of various types of
Homes, including Children Homes for rescued children.
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Setting up of three NIMZs across Karnataka

*373. SHRI RAJEEV CHANDRASEKHAR : Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(@ whether Government has approved setting up of three National Investment
Manufacturing Zones (NIMZs) across Karnataka, to become a preferred location for new
industries in Tumkur, Gulbarga and Kolar, if so, the details thereof;

(b) what other recommendations are envisaged in Government’s National
Manufacturing Policy to increase sectoral share of manufacturing in GDP over the next
decade and generate more jobs in the sector through higher annual growth rate; and

(c) whether Government proposes to set up India’s first Information Technology
Investment Region (ITIR) in Devanahalli, near Bengaluru, in partnership with Karnataka
Government, if so, the details thereof?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRIANAND SHARMA) :
(a) Government has granted in-principle approval for one National Investment and
Manufacturing Zone (NIMZ) in Tumkur district in the State of Karnataka. The said approval
was conveyed to the State Government on 17th October, 2012. Proposals have also been
received for NIMZ in the Gulbarga, Bidar and Kolar districts of Karnataka.

(b) The National Investment and Manufacturing Zones (NIMZs) are an important
instrumentality of the National Manufacturing Policy and are envisaged as integrated
industrial townships with state-of-the-art infrastructure and self-regulation by a Special
Purpose Vehicle (SPV). In addition to the NIMZ, the dispensations of the policy apply to
manufacturing industry throughout the country including wherever industry is able to
organize itself into clusters and adopt a model of self-regulation as enunciated in the policy.
The policy contains the following major dispensations:-

(i) Rationalization and simplification of business regulations with the objective of
reducing the regulatory burden on industry. The SPV of the NIMZ/industrial
cluster is envisaged to have delegated power of clearances under relevant laws
and regulations wherever possible. The policy also provides for the process of
clearances to be made web enabled; timelines to be specified; combined
application and reporting forms to be developed as far as practicable.

(i) A simple and expeditious exit mechanism for manufacturing units, to ensure
priority payment of labour dues and thereby eliminate the charge on the physical
assets.

(i)  Financial and institutional mechanisms for technology development including
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green technologies in the form of a technology acquisition and development
fund.

(iv) Industrial training and skill upgradation measures including fiscal incentive for
private sector participation in skill development activities.

(v) Measures for improving access to finance for SMEs in the manufacturing sector
including rollover relief from capital gains tax in case of investment in the equity
of a new start up SME in the manufacturing sector; tax pass through status for
venture capital funds with a focus on SMEs in the manufacturing sector; separate
stock exchange for SMEs and liberalization of guidelines for investment by
insurance companies in venture capital funds with a focus on SMEs in the
manufacturing sector.

(vi) Measures for leveraging government procurement to strengthen manufacturing
and value addition.

(c) Government has conveyed approval to Government of Karnataka on 26th June,
2013 for setting up an ITIR near Bengaluru spread over 45 revenue villages of Doddaballapur
and Devanahalli taluks.

Voluntary retirement and resignation by officers and personnel of CRPF

*374. DR. CHANDAN MITRA : Will the Minister of HOME AFFAIRS be pleased to
state:

(@ whether itis a fact that about 16,665 officers and personnel of Central Reserve
Police Force (CRPF) have availed voluntary retirement or resigned from service during the
last four years;

(b) if so, the reasons for such a large scale exodus of personnel from CRPF;

(c) whether there is any transparent grievance redressal mechanism and specific
promotional avenues in CRPF, if so, the details thereof and if not, the reasons therefor; and

(d) the steps taken by Government to grant CRPF the status of organized service
and provide for professional career management including related benefits like non-
functional upgradation?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI R.P.N.
SINGH) : (a) As reported by the Central Reserve Police Force (CRPF), the details of officers
and personnel of CRPF who have proceeded on voluntary retirement or resigned from
service during the last 4 years are as under:-
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Year CRPF officers/personnel CRPF Total
who proceeded on officers/personnel
voluntary retirement who resigned
1 2 3 4
2010 2801 822 3623
2011 2379 971 3350
2012 4854 830 5684
2013 3519 667 4186
ToTaL 13553 3290 16843

(b) The total number of CRPF officers/personnel who proceeded on voluntary
retirement or resigned from service during the last four years are only 16843, which is about
1.41% of the existing total Force strength per year. It may also be seen that the number of
officers/personnel of CRPF who have taken voluntary retirement or resigned from the
service declined during the year 2013 as compared to 2012. The CRPF officers/personnel
proceeded on voluntary retirement or resigned mainly due to their personal and domestic
reasons, including children/family issues, health/iliness of self or family, social/family
obligations and other commitments etc. Some personnel sought voluntary retirement to
enjoy a static life by availing pensionary benefits after completing 20 years of regular
service.

(c) Toaddress the personal as well as official problems and grievances of the Force
personnel, the CRPF already have a proper grievance redressal mechanism in place at all
levels viz. Unit/ Battalion, Group Centre, Range, Sector and Directorate level.

On receipt of the grievance from the serving/retired personnel or from their spouse or
from NOKSs of the deceased personnel regarding maintenance of family, non receipt of
pension/family pension, and other terminal dues etc., the same is forwarded to all concerned
offices i.e. Sector, Range, Group Centre and unit with the instructions to settle their grievances
within 30 days. The applicant is also apprised with the factual position/status with reference
to his/her grievance within the stipulated time.

Further, the Force Headquarters also take care of the personal grievances of the
officials regarding their promotions/transfers and other related service matters through
personal audiences, representations/petitions etc.

Promotional avenues are available in the Force for the personnel at different levels as
per the Recruitment Rules for the respective ranks. The cases of eligible personnel are
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placed before the Departmental Promotion Committees. Some time, even those personnel
are also considered for promotion who fall short of the eligibility conditions of residency
etc. by granting them relaxation in the residency period and other eligibility conditions to
fill up the vacancies. Further, the Government has also extended fast track promotion from
the post of Inspector to Assistant Commandant through Limited Departmental Competitive
Examination-Assistant Commandant. Time bound financial upgradation of Senior Time
Scale is granted to Assistant Commandants after completion of 4 years of service and to
Medical Officers up to IG (Medical) rank under Dynamic Assured Career Progression
Scheme. All service benefits/promotional avenues and Modified Assured Career Progression
Scheme are extended to the Force personnel as per the existing norms.

(d) CRPF does not fall under the Organized Group-A Service (OGAS) category as it
does not fulfil the requisite criteria/conditions of the OGAS prescribed by the Department
of Personnel and Training (DoPT). Also, it is a conscious decision of the Government not
to grant them status of Organised Group A Service due to command and control issues in
the Force. The Force personnel are, instead, given benefits of MACP as per the
recommendation of 6th Central Pay Commission. Further, other financial benefits in the
form of a number of allowances are also given to the Force personnel as per their eligibility/
entitlement/place of posting.

Increasing the intake in ITls

*375. SHRI AAYANUR MANJUNATHA : Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ whether the seat intake in the Industrial Training Institutes (ITIs) is very less as
compared to the size of the population of the country;

(b) if so, whether Central Government has requested the States to double the student
intake in the ITls to produce more skilled people to meet the requirements of industry; and

(c) ifso, the reaction of various State Governments thereto?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI OSCAR FERNANDES) :
(a) Vocational Training is a concurrent subject under the Constitution. The Central
Government is entrusted with responsibility of formulation of policy, laying down training
standards, norms, conduct of examinations and certification etc. whereas implementation
including opening of new ITIs rests with the respective State Govt./UT. Opening of new
ITls is a continuous process. Presently, there are 10,750 Industrial Training Institutes (Govt.
2275 & Pvt. 8475) in the country with seating capacity of 15.23 lakh (Govt. 4.90 & Pvt. 10.33
lakh) under the Craftsmen Training Scheme. In year 2007 the ratio of one seat of ITI to
population was 1363 which has currently improved to 837 in 2013.
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(b) The Central Government has requested State Governments to enhance seating
capacity in existing ITls by running second and third shifts as well as opening of new ITls.

(c) State Governments are opening the new ITIs to enhance the seating capacity of
ITIs in their respective States. The third shift has also been started depending upon
availability of power supply and conducive Law and Order situation. During last five years,
3844 nos. of ITIsand 5.70 lakh seats have been increased and details are given in Statement.

Statement

Number of Govt. and Pvt. Institutes (ITIs) with seating capacity increased for
last five years (Upto September, 2013).

FY No of ITls Seating Capacity Inerease
(In lakhs)
Govt. Pvt. Total Govt.  Pvt. Seating
ITIs ITIs ITIs ITls ITIs Total  ITIs Capacity
(In lakhs)

2008-09 1997 4909 6906 408 545 9,53 827 124
2009-10 2133 5906 8039 432 6.83 1115 1133 161
201011 2217 6583 8800 457 7.69 1226 761 111
201112 2244 7203 9447 472 8.62 1335 647 1.08
2012-13 2271 8073 10344 487 9.80 1468 897 133

2013-14

(as on 2275 8475 10750 4.90 1032 1523 183 054
September

2013)

Funds for leather sector

*376.SHRI S. THANGAVELU : Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(@ whether it is a fact that Government is considering to spend a huge amount on
leather sector during the Twelfth Plan, if so, the details thereof; and

(b) whether it is also a fact that during the Twelfth Plan, some of the schemes
initiated during the Eleventh Plan would be carried forward, if so, the details thereof?



24 Written Answers to [RAJYA SABHA] Starred Questions

THE MINISTER OF COMMERCE AND INDUSTRY (SHRIANAND SHARMA) :
(a) An outlay of Rs. 990.36 crore has been allocated under the scheme titled ‘Indian Leather
Development Programme (ILDP)’ for implementation during the 12th Plan period for overall
development of leather sector.

(b) Details of the sub-schemes under ‘Indian Leather Development Programme
(ILDP)” being carried out during the current plan are as follows:

(i) INTEGRATED DEVELOPMENT OF LEATHER SECTOR (IDLS): This sub-
scheme is aimed at enabling tanneries, footwear, footwear components, leather
goods and accessories, leather garments, harness and saddlery manufacturing
units to upgrade themselves leading to productive gains, right-sizing of capacity,
cost cutting, design and development including simultaneously encouraging
entrepreneurs to diversify and set up new units. The scheme provides assistance
in the form of Investment grant @ 30% to Micro and Small Units and 20% to
other units within a ceiling of Rs. 2 crore for each product line for their
modernization and technology upgradation.

(i) SUPPORT TO ARTISAN (STA): There are various clusters in India making
traditional footwear and other leather goods. The aim of this component is to
promote the clusters at various forums as they are an integral part of rural
Indian economy and have potential for generating local employment and export.
The artisan clusters (both urban and rural) are supported for providing Common
Facility Centres, product development, marketing linkages and capacity building
etc.

(i) HUMAN RESOURCE DEVELOPMENT (HRD): This sub-scheme targets
potential leather work force all over India. This project trains and prepares
individuals to work in industrial units. Assistance is provided for placement
linked skill development training to unemployed persons, for skill upgradation
training to employed workers and training of trainers. The placement of 75% of
trained persons is mandatory for availing assistance related to skill development
training component.

(iv) ESTABLISHMENT OF INSTITUTIONAL FACILITIES: The objective of this
sub-scheme is to provide infrastructure by way of establishing two new branches
of FDDI to meet the growing demand of the Leather Industry for footwear
technologists, designers, supervisors and mechanics.

(v) LEATHERTECHNOLOGY, INNOVATIONAND ENVIRONMENTAL ISSUES:
Leather industry and tanning activity in particular is linked to environmental
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concerns and this sub-scheme envisages measures which are required to be
put in place for industries to cope with the stringent norms.

Projects for installation/upgrading Common Effluent Treatment Plants are
assisted upto 50% within a ceiling of Rs. 50 crore under this component.
Assistance is also provided for Pilot Projects under Technology Benchmarking
and environmental management for leather units, for organizing Environment
Related Workshops and for Pilot projects for Solid Waste Management.

(vi) MEGALEATHER CLUSTER: This sub-scheme aims at providing infrastructure
support to the Leather Industry by establishment of Mega Leather Clusters
(MLC) which would assist the entrepreneurs to set up units with modern
infrastructure, latest technology and adequate training and HRD inputs. Graded
GOl assistance is provided depending on the total land area of the MLC ranging
from minimum of 25 acre (for MLC without tanneries) and 40 acre (for MLC with
tanneries) to MLC of more than 151 acre.

Collection and use of cess for welfare of construction workers

*377. SHRI PALVAI GOVARDHAN REDDY : Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ whetheritisafactthat Rs. 625 crore has been collected under the Collection of
Construction Workers” Welfare Cess in Andhra Pradesh, so far;

(b) whether it is also a fact that out of this, only Rs. 34.73 crore has been spent for
construction of houses for workers;

(c) if so, the reasons for spending such a meagre amount and not spending the
remaining amount; and

(d) the district-wise number of houses that have been constructed and handed
over to the workers?

THE MINISTER OF LABOURAND EMPLOYMENT (SHRI OSCAR FERNANDES) :
(a) So far Rs. 1265.50 crore has been collected as cess by the Andhra Pradesh Building and
Other Construction Workers Welfare Board in Andhra Pradesh.

(b) and (c) So far about Rs. 100 crore have been spent on various welfare schemes.
But no money has been spent on construction of houses for workers as there is no such
scheme under the Andhra Pradesh Building and Other Construction Workers Welfare Board
in Andhra Pradesh. The State Government of Andhra Pradesh is taking steps to improve
expenditure on schemes for construction workers.

(d) Does not arise.
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Accountability of URCs to Parliamentand C & AG

*378. SHRI NARENDRA KUMAR KASHYAP : Will the Minister of DEFENCE be
pleased to state:

(@ whether Government has any proposal to bring the Unit Run Canteens (URCs)
under the unified accountability regime by the Comptroller and Auditor General (C&AG);

(b) if so, the details and reaction of Government thereto and if not, the reasons
therefor; and

(c) theaction taken by Government to bring URCs under the Parliamentary purview
and arrangement of statutory audit of funds of URCs by the C&AG?

THE MINISTER OF DEFENCE (SHRIA.K.ANTONY) : (a) to (c) Unit Run Canteens
(URCs) are run under the arrangement of Units/ Formations of Defence Services and are
funded from regimental/Non Public Funds of Services.

Public Accounts Committee (PAC) in its 48th and 75th Reports on Canteen Stores
Department ((CSD) recommended/observed that ‘the Financial parameters of Services must
be harmonized with financial principles of the Government and the URCs be brought under
the unified accountability regime so that they do not escape the unremitting the
Parliamentary financial oversight.”

In accordance with PAC recommendations/observations, guidelines for utilization
and distribution of Quantitative Discount (QD) given by (CSD have been issued. It has
also been agreed that the QD account maintained by the URCs be audited by C&AG.

Helping Maheshwari saree weavers in marketing

1*379. DR. VIJAYLAXMI SADHO : Will the Minister of TEXTILES be pleased to
state :

(@ whether Government has any plan to help traditional weavers weaving
Maheshwari sarees in Maheshwar, Madhya Pradesh for marketing their products in metros,
trade fairs and exhibitions successfully;

(b) if so, the details thereof and if not, the reasons therefor; and

(c) whether Government would make any proposal or arrangement so that the
weavers may get more benefit and save themselves from exploitation by traders?

THE MINISTER OF TEXTILES (DR. KAVURU SAMBASIVARAO) : (a) and (b) Yes,
Sir. The Government of India provides financial assistance to State Governments and their

tOriginal notice of the question was received in Hindi.
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organisations, including Madhya Pradesh, to organise fairs and exhibitions at various
levels starting from district level, State level to National level to organize fairs/exhibitions/
craft melas to provide a platform to weavers and their cooperative societies of the country
including traditional weavers of Maheshwari sarees to market their products. These events
are organised in important cities including metros. During last 3 years and current year, the
Government of India has sanctioned 64 various types of marketing events to State of
Madhya Pradesh. These events not only provide direct marketing platform to weavers
avoiding the middleman, but also help them in understanding the market trend and
establishing market linkages.

The State Government of Madhya Pradesh has informed that State Government,
through its organization MP Hastshilp Evam Hathkargha Vikas Nigam, has been selling
Maheshwari sarees and other items through its 22 showrooms located in big cities and
metros. In order to provide market linkages to weavers, M.P. Hastshilp Evam Hathkargha
Vikas Nigam has been organising more than 40 exhibitions every year all over the country
where stalls have been allotted to weavers from Maheshwar. In addition to the above,
special theme based sales were organized for Maheshwar products in Chennai, Kerala,
Mumbai, Bhopal, Indore, Noida and Panaji (Goa).

Further, to provide legal protection for unauthorized use of Maheshwari saree by
others, Maheshwari saree and fabric has been registered under the Geographical Indication
of Goods (Registration & Protection) Act, 1999.

(€) The Government of India has been implementing following developmental and
welfare schemes for holistic and sustainable development of handloom weavers so that
they become self-sustainable and may get more benefit and save themselves from exploitation
by traders:-

() Integrated Handlooms Development Scheme (IHDS)

(i)  Marketing and Export Promotion Scheme (MEPS)

(i) Handloom Weavers Comprehensive Welfare Scheme.

(iv) Mill Gate Price Scheme (MGPS)

(v) Diversified Handloom Development Scheme (DHDS)

(vi) Revival, Reform and Restructuring (RRR) Package for handloom sector.

During 12th Five Year Plan, Integrated Handlooms Development Scheme, Marketing
and Export Promotion Scheme and Diversified Handloom Development Scheme have been
merged in one scheme with certain modifications which is now known as Comprehensive
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Handlooms Development Scheme (CHDS) and Mill Gate Price Scheme also has been modified
and will be known as Yarn Supply Scheme (YSS).

In order to get more benefit and save themselves from exploitation by traders, the
Government of India provides financial assistance to State Governments and their
organizations to organize marketing events as explained in para (a) & (b) above, which
provides marketing platform to weavers to sell their handloom products directly to consumers.

FDI funds invested by foreign companies

*380. DR. K.V.P. RAMACHANDRARAO : Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(@ whether it is a fact that the 9th Global Capital Confidence Barometer, October
2013, a survey by Ernst & Young (E&Y) has reported that India is the top investment
destination among emerging and developed markets, if so, the details thereof;

(b) the quantum of funds invested by foreign companies including Non-Resident
Indians (NRIs) during the last three years and the current year and the targets fixed for
Foreign Direct Investment (FDI) inflow during the said period; and

(c) the steps being taken to attract more FDI?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRIANAND SHARMA) :
(@) The 9th Global Capital confidence Barometer, October 2013, a survey by Ernst& Young
(E&Y) has reported that India is the top investment destination among emerging and
developed markets, followed by Brazil and China at second and third positions respectively.

According to the global consultancy firm, due to the present macro-economic pressure
and heavy debt pile, several Indian companies are looking to divest non-core business.
This has created a large opportunity for foreign players vying for a greater role in the Indian
market. When it comes to investments, the US, France and Japan have emerged as “top
three investors likely to invest in India”. The findings are a part of EY’s latest Capital
Confidence Barometer report, based on a survey of about 1,600 senior executives from
large companies across 70 countries. With respect to India, sectors with the highest level of
anticipated investment include automotive, technology, life sciences and consumer products.

(b) The total Foreign Direct Investment (FDI) including Non-Resident Indian (NRI)
investments during the last three years and the current year is US$ 143,087 million. Separate
data on NRI FDI is not maintained. Government does not fix targets for FDI inflows as FDI
is largely a matter of private business decisions.

(c) The Government has put in place a liberal and transparent policy on Foreign
Direct Investment (FDI), including investments from Non-Resident Indians (NRIs), where
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most of the sectors are open to FDI under the automatic route. The extant policy allows
special dispensation for NRI investments in the construction development sector covering
townships, housing, built-up infrastructure and construction-development projects (which
include, but are not restricted to housing, commercial premises, hotels, resorts, hospitals,
educational institutions, recreational facilities, city and regional level infrastructure
exempting them from the performance linked conditionalities, otherwise applicable to FDI
in the sector. It also allows a special dispensation for NRI investments in the sectors of
Scheduled Air Transport Services, Domestic Scheduled Passenger Airlines, Non-Scheduled
Air Transport Services, Non-Scheduled airlines, Chartered airlines, and Cargo airlines,
wherein 100% NRI investment is permitted under the automatic route.

The government reviews the FDI policy from time to time with a view to making it
more investor friendly including for NRIs. Significant changes have been made in the FDI
policy regime in the recent times, to ensure that India remains increasingly attractive and
investor-friendly. Government plays an active role in investment promotion, through
dissemination of information on the investment climate and opportunities in India and by
advising prospective investor about investment policies and procedures and opportunities.
International cooperation for industrial partnerships is solicited both through bilateral and
multilateral arrangements. Government also coordinates with apex industry associations,
in their activities relating to promotion of industrial cooperation to stimulate inflow of
foreign direct investment into India. The Government has also set up ‘Invest India’, a joint
venture company between the Department of Industrial Policy & Promotion and FICCI, as
a not-for-profit, single window facilitator, for prospective overseas investors and to act as
a structured mechanism to attract investment focused on MSME sector.

Government has established an organization, called Overseas Indian Facilitation Centre
(OIFC) in 2007, to facilitate NRIs who desire to invest in India. OIFC has organized several
Investment and Interactive Meets in different countries, as also during Pravasi Bharatiya
Divas(PBD) in India. Further, an electronic portal has also been launched to reply to the
queries of potential overseas investors by OIFC and its knowledge partners, to promote
and facilitate PBDs and regional PBDs also to provide a platform for facilitation of investment
by overseas Indians.

WRITTENANSWERS TO UNSTARRED QUESTIONS
Import of rubber

2642. SHRI P. RAJEEVE : Will the Minister of COMMERCE AND INDUSTRY be
pleased to state:

(@ how much rubber has been imported during the last three years;

(b) the details of the import duty levied by Government for this; and
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(c) whether the Ministry has decided to change the tariff of import duty recently
and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY
(DR. E.M. SUDARSANANATCHIAPPAN) : (a) The details of natural rubber(NR) imported
the last three years and the current years are as under:-

Import of natural rubber

Year Import (Tonne)
2010-11 190,692
2011-12 214433
2012-13 217,364
2013-14 (p) 279,627

(April-January)

(b) and (c) The applied rate of basic customs duty effective from 9 January 2004 was
20% for dry forms of NR and 70% for latex. In December 2010, import duty on dry forms of
NR was revised as 20% or Rs. 20 per kg whichever is lower. In January 2012, import duty on
latex was revised as Rs. 49 per kg if the duty amount per kg calculated at the rate of 70%
advalorem is more than Rs. 49 per kg. The Government has revised the import duty on dry
forms of NR from “20% or Rs. 20.00 per kg whichever is lower” to 20% or Rs. 30.00 per kg
whichever is lower” with effect from 20 December 2013.

India EFTA Trade Pact

2643. SHRIMATIT. RATNABAI:
SHRIMOHD. ALI KHAN:

Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(@ whether India-European Free Trade Association trade pact has been worked
out; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY
(DR. E.M. SUDARSANA NATCHIAPPAN) : (a) and (b) The India- European Free Trade
Association (EFTA) trade pact has not yet been worked out.
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Aid to Bell-metal industry

2644. SHRI AVINASH PANDE : Will the Minister of COMMERCE AND INDUSTRY
be pleased to state: (a) whether the Ministry is aware that the artisans engaged in the
traditional Bell metal industry have been facing acute hardships due to rising cost of the
raw material which is generally imported from Pakistan at very high cost and cut-throat
competition of artificial products pouring from outside the State;

(b) if so, whether Government proposes to formulate special comprehensive
package, providing aid and subsidies for the revival and modernization of the Bell metal
industry; and

(c) ifso, whether Government is planning to provide any special aid and subsidies
for the revival of Brass-work industry in Assam?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY
(DR. E.M. SUDARSANA NATCHIAPPAN) : (a) No such instance has been reported.

(b) and (c) The Ministry of Micro Small & Medium Enterprises (MSME) is implementing
the National Manufacturing Competitiveness Programme, MSE-Cluster Development
Programme and Credit Linked Capital Subsidy Scheme for providing assistance towards
modernization in the country. The benefits are also provided under NEIIP (North East
Industrial Investment Promotion Policy) and under state industrial policy to Bell metal
industry in Assam. Further, under MSE-Cluster Development Programme of Ministry of
MSME, a proposal for setting up a Model Common Facility centre at Bell Metal Cluster at
Hajo Kamrup of Assam was approved by Ministry with a financial involvement of
Rs. 160.61 lakhs and Rs. 81. 66 lakhs have been released as 1st installment.

Secondly, Development Commissioner (Handicrafts), Ministry of Textiles is
implementing seven generic schemes for promotion & development of handicrafts (including
bell-metal craft), namely; Baba Sahib Ambedkar Hastshilp Vikas Yojana, Design & Technology
Upgradation Scheme, Marketing Support Service Scheme, Research & Development Scheme,
Handicraft Artisans Comprehensive Welfare Scheme and Infrastructure & Technology
Development Scheme.

Thirdly, MSME has been informed by the DC (Handicrafts) and Govt. of Assam that
(i) The DC (Handicrafts), has sanctioned Rs. 49.15 lakhs for 15 SHG (315 artisans) at Sarthebari
at Barpeta District of Assam under Baba Sabeh Ambedkar Hastshilp Vikas Yojana (AHVY).
The DC (Handicrafts) gas also sanctioned one Common Facility Centre involving an amount
of Rs. 49.76 lakhs and one raw material bank amounting to Rs. 100 lakhs for the cluster,
(if) An amount of Rs. 157.34 lakhs was released under the State Priority Scheme for Well
Metal Industries, Sarthbari by Govt. of Assam and (iii) From the funds for raw material
assistance, Rs. 50 lakhs was provided to 280 nos of Bell Metal artisans, and Rs. 25 lakhs to
200 nos brass metal artisans.
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Low volume of export of agricultural products

2645. SHRIN.K. SINGH:
DR.JANARDHAN WAGHMARE :

Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(@ whether the low volume of export of agricultural products is due to lack of
infrastructure and advanced technology in agricultural sector and if so, the details thereof;

(b) the details of infrastructural facilities being created and other steps being taken
to promote the export of agricultural products; and

(c) whether any research/study to improve the export share of agricultural products
have been conducted, if so, the details thereof’?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY
(DR. E.M. SUDARSANA NATCHIAPPAN) : (a) Low volume of agricultural products export
is due to low productivity, large domestic consumption, constraints of supply chain and
low level of processing. However, the export of agriculture and allied products has been
increasing during the recent past, details given below:

Value in Rs crore

2010-11 2011-12 2012-13
85,218.53 1,41,373.85 1,83,623.87
Source: DGCI&S

(b) The Government through Agricultural and Processed Food Products Export
Development Authority (APEDA) provides financial assistance under the component of
Infrastructure Development of Plan Scheme of APEDA to the exporters for creation of
infrastructure facilities in the country. Those infrastructure facilities are being funded that
are required for post harvest handling, specialized cold storages like high humidity,
controlled/modified atmosphere, mechanized grading, sorting and packaging. Financial
assistance is provided for establishment of common infrastructure facilities in identified
clusters wherein APEDA provides 90% grant-in-aid. A sub-component “establishment of
common infrastructure facilities in Public-Private Partnership (PPP) mode by Government
or Public - sector agencies” has been introduced with 75% grant-in-aid to Special Purpose
\ehicles (SPV) by APEDA.

Apart from creating export oriented infrastructure facilities both in public as well as
private sectors, APEDA provides financial assistance to exporters for market promotion,
quality development and to mitigate freight disadvantage so as to make the produce cost
competitive in global market.
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Encouraging exports is a continuous process. The Government is taking steps to
encourage exports of agro products through measures and incentives under Plan schemes
of the Commodity Boards and Export Promotion Councils. Besides these measures, the
Ministry of Commerce & Industry has put in place various schemes namely Market
Development Assistance (MDA), Market Assistance Initiative (MALI), Assistance to States
for Developing Export Infrastructure and Allied Activities(ASIDE), Vishesh Krishi and
Gram Upaj Yojana, Focus Product Scheme, Focus Market Scheme, Town of Export
Excellence, etc. to provide assistance to encourage exports.

(¢) Nospecific study has been conducted to improve the export share of agricultural
products in recent times.

FTAwith European Union

2646. SHRI BAISHNAB PARIDA: Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(@ whether India proposes to enter into Free Trade Agreement with European
Union countries, if so, the details thereof;

(b) the proposed main items of trade under the above agreement; and
() how far this would help to improve our bilateral trade with the above countries?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY
(DR. E.M. SUDARSANANATCHIAPPAN) : (a) to (c) The Government of India is presently
negotiating a bilateral Broad Based Trade and Investment Agreement (BTIA) with the
European Union (EU), covering a number of tracks ranging from Trade in Goods to Services.
So far fifteen rounds of negotiations have been held, the last being in May 2013 in New
Delhi. Itis expected that greater trade and investment flows will result, from this Agreement.

Irregularities in STC CLI Scheme

2647. SHRIVIJAY JAWAHARLAL DARDA : Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(@  whether during 2005-06 various business firms/associates had undertaken export
of gold jewellery, construction material, etc. through State Trading Corporation’s Credit
Linked Insurance where due diligence was not done by the officials of STC regarding the
credibility of such exporting units as was revealed through investigations of CVC, pointing
out financial liabilities of Rs. 725 crores;

(b)  whether the officials responsible for this huge loss were identified and pecuniary
action taken against the guilty to make good the loss; and
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(c) if not, what is the status of the case now?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY
(DR. E.M. SUDARSANA NATCHIAPPAN) : (a) to (c) During 2005-09, various firms /
associates had undertaken export of gold jewellery, construction materials etc. through
STC under Credit Linked Insurance Scheme (CLIS) operated by STC, Mumbai branch. STC
management conducted an internal investigation relating to alleged irregularities in the
matter. Based on the findings of the internal investigation, the facts were brought to the
attention of CVC by STC seeking advice on the issue of action against officials involved in
the matter. Charge sheet(s) have been issued to seven officials of STC as per advice of CVC
for disciplinary action for major penalty.

Review of Meat Export Policy 2014

2648. SHRIVIJAY JAWAHARLAL DARDA : Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(@ whether any independent study has been done for the continuance of the
existing Meat Export Policy except on the contentions of generation of employment, foreign
exchange earnings, avoidable rise in the number of so-called unproductive animals, etc.;

(b)  whether just 8 per cent of meat products exported in relation to its total production
for which Government is following the meat export policy, leading to avoidable increase in
the number of slaughter houses-both authorized and unauthorized; and

() whether Government would review its decision and stop export of meat pro-
ducts because international standards for meat necessitates the slaughter of young and
healthy animals and local State laws prohibit slaughter of such animals?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY
(DR. E.M. SUDARSANA NATCHIAPPAN) : (a) No study has been conducted in the recent
past. However, the Supreme Court in their judgment in the case of Civil Appeal N0.3968 of
1994 of Akhil Bharat Krishi Sangh Vs. State of Andhra Pradesh and others dated 29.3.2006
had asked the Central Government to review the meat export policy. Accordingly, the matter
was reviewed in the Department of Commerce in consultation with the Department of Legal
Affairs, Department of Animal Husbandry, Dairying & Fisheries, Department of Environment
& Forests and Department of Industrial Policy & Promotion in the light of the Directive
Principals of State Policy, existing Foreign Trade Policy for meat exports, Livestock wealth
of India, Meat production vs. export of meat and Milk production in India. The views of
Akhil Bharat Krishi Goseva Sangh, the petitioner, were also heard. After detailed consultation
the Government had decided that the current meat export policy needed no change and a
speaking Order No. 3/8/2006-EP (Agri-I11) dated 3rd May, 2007 was issued in compliance of
order of Hon’ble Supreme Court of India.
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(b)  As per existing policy on meat export, the exporter is required to certify that the
items have been obtained/sourced from an APEDA registered integrated abattoir or from
APEDA registered meat processing plant; and that the raw material have been sourced
exclusively from APEDA registered integrated abattoir/abattoir. There are only 49 integrated
abattoirs/abattoirs/meat processing plants registered with APEDA wherefrom the meat
product can be exported.

(c) Reviewing its policy on meat export is a regular feature. As per the existing
Government of India’s Meat Export Policy, the export of beef (meat of cow, oxen and calf) is
prohibited and is not permitted to be exported. Only buffalo which are not fit for milch and
breeding purposes are allowed to be slaughtered for exports. However, as per the distribution
of legislative powers between Union of India and States, preservation of cattle is the matter
on which the State legislatures have the exclusive powers to legislate. It is, therefore, for
the State Governments to enact such legislations.

Assistance to Gujarat for development of salt industries

2649. SHRI MANSUKH L. MANDAVIYA : Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(@ whether the Government of Gujarat has proposed for grant of 50 per cent
assistance from the Central Government in the projects for development of salt industry
and welfare activities for the nomadic tribes agarias; and

(b) if so, what decision has been taken by the Central Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY
(DR. E.M. SUDARSANA NATCHIAPPAN) : (a) The Central Government had received
a general reference from the Government of Gujarat in February 2012 suggesting that
the Central Government may contribute 50% of the amount in the projects approved by
the State Government for better welfare activities and development in salt producing
areas.

(b) In the absence of any concrete and specific proposal, no decision could be
taken. The State Government has been informed.

Formulation of Modified Price Stabilisation Fund

2650. DR. K.V.P. RAMACHANDRA RAO: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(@ whether itis afact that a Modified Price Stabilisation Fund (MPSF) Scheme is
being formulated by Government, if so, the details thereof;



36  Written Answers to [RAJYA SABHA] Starred Questions

(b) whether the scheme has been finalised, and what is the impact of the new
scheme; and

(€) bywhenitis likely to be implemented?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY
(DR. E.M. SUDARSANANATCHIAPPAN) : (a) Yes, Sir. The Price Stabilisation Fund (PSF)
Scheme has been reviewed by various Committee set up by the Government from time to
time, namely, Dr. Pranab Sen Committee, Rangachary Task Force and High Powered Sub-
Committee. On the recommendation of these Committees, particularly High Powered Sub-
Committee, a Modified Price Stablisation Fund (MPSF) Scheme is being formulated.

(b) and (c) The restructured and Modified Price Stabilisation Fund Scheme, addressing
the identified bottlenecks of the ongoing Scheme and making it more beneficiary friendly, is
under consideration of the Government.

Review of performance of AEZs

2651. DR. K.V.P. RAMACHANDRARAQO : Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(@ the State-wise and location-wise details of the Agri Export Zones (AEZS) set up
in different parts of the country particularly in Andhra Pradesh;

(b) whether the performance of AEZs has been reviewed, if so, the details thereof;
and

(c) what are the new proposals to set up AEZs?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY
(DR. E.M. SUDARSANANATCHIAPPAN) : (a) The details of 60 Agri Export Zones (AEZs)
notified in different part of the country, state -wise and location-wise including Andhra
Pradesh is given in Statement. (See below)

(b) and (c) A peer evaluation of the existing AEZs was carried out in 2005 to assess the
performance of AEZs. Some of the important findings of the peer evaluation include i) Lack
of ownership by Government Authority and their Agencies, ii) Lack of awareness about the
scheme and its conceptual framework among stakeholders including State Government
field establishments, iii) Lack of project orientation in the conceptual design of AEZ, iv)
Lack of coordination/monitoring system in AEZs, v) Non materialization of adequate public
investment from Central and State Governments, vi) indiscreet proliferation of AEZs etc.
On the basis of the recommendations of the Peer Group in 2005, it was decided not to
consider notification of new AEZs unless there were strong compelling reasons.
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Accordingly, no proposal for setting up of new AEZ is under consideration.

Statement

State-wise and location wise details of agri export zones

Sl State AEZ Project State and Districts

No.

1 2 3 4

1 Assam Fresh & Processed Assam (Kamrup, Nalbari, Barpeta,

@) Ginger Darrang, Nagaon, Morigaon, Karbi
Anglong and North Cachar districts)
2. Andhra Pradesh ~ Mango Pulp & Andhra Pradesh (Chittoor District)
) Fresh Veg.

3 Mango and Grapes Andhra Pradesh (Districts of Ranga
Reddy, Medak & parts of Mahaboob
nagar districts)

4. Mango Andhra Pradesh (Krishna District)

5. Gherkins Andhra Pradesh (Districts of Mahboob
nagar, Rangareddy, Karimnagar, Warangal,
Medak Ananthapur and Nalaonda)

6. Chilli Guntur

7. Bihar Lychee, Vegetables  Bihar (Muzaffar-pur, Samastipur, Hajipur,

@) & Honey Vaishali, East and West Champaran,
Bhagalpur, Begulsarai, Khagaria,
Sitamarhi, Saran and Gopalganj)
8  Gujarat Mango and Gujarat (Districts of Ahmedabad, Khadia,
©) \egetables Anand, Vadodra, Surat, Navsari, Valsad,
Bharuch and Narmada)

9. Value Added Onion Gujarat (Districts of Bhavnagar,
Surendranagar, Amreli, Rajkot, Junagadh
and Jamnagar Districts)

10. Sesame Seeds Amerali, Bhavnagar, Surendra-nagar,

11.  Himachal Pradesh  Apples
@

Rajkot, Jamnagar

Himachal Pradesh (Shimla, Sirmour, Kullu,
Mandi, Chamba and Kinnaur)
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1 2 3 4

12.  Karnataka Gherkins Karnataka (Tumkur, Bangalore Urban,
@ Bangalore Rural, Hassan, Kolar,

Chitradurga, Dharwad and Bagalkot)

13. Rose Onion Karnataka Bangalore (Urban)
Bangalore (Rural), Kolar

14. Flowers Karnataka Bangalore (Urban)

Bangalore (Rural), Kolar, Tumkur, Kodagu
and Belgaum

15. Vanilla Karnataka (Districts of Dakshin Kannada,
Uttara Kannada, Udupi, Shimoga,
Kodagu, Chickamagalur)

16. Jammuand Apple Jammu and Kashmir (Districts of Srinagar,
Kashmir Baramula, Anantnag, Kupwara, Badgaum
¥) and Pulwama)

17. Walnuts Jammu & Kashmir Region- Baramulla,
Anantnag, Pulwama, Budgam, Kupwara
and Srinagar (Jammu Region
- Doda; Poonch, Udhampur, Rajouri and
Kathua)

18.  Jharkhand Vegetables Jharkhand (Ranchi, Hazaribagh and

@ Lohardaga)

19. Kerala Horticulture Kerala (Districts of Thrissur, Kollam,

¥) Products Ernakulam, Kottayaam, Alappuzha, Path
anumthitta, Thiruvanthapuram, Idukki
and Palakkod)

20. Medicinal Plant Wayanad, Mallapuram, Palakkad,
Thrissur, Ernakulam, Idukki, Kollam,
Pathanamittha, Thiruvananthapuram

21. Madhya Pradesh  Potatoes Madhya Pradesh (Malwa, Ujjain, Indore,
®) Onion Dewas, Dhar, Shajajpur, Ratlam, Neemuch

Garlic and Mandsaur)
22. Seed Spices Madhya Pradesh (Districts of Guna,

Mandsaur, Ujjain, Rajgarh, Ratlam,
Shajapur and Neemuch)
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1 2 3 4

23. Wheat (Duram) Madhya Pradesh
(Three distinct and contiguous zones :-
Ujjain Zone comprising of Neemach,
Ratlam, Mandsaur and Ujjain
Indore Zone comprising of Indore, Dhar,
Shajapur and Dewas
Bhopal Division, comprising of Sehore,
Vidisha, Raisen, Hoshangabad, Harda,
Narsinghpur and Bhopal

24, Lentil and Grams Shivpuri, Guna, Vidisha, Raisen,
Narsinghpura, Chhindwara

25. Oranges Chhindwara, Hoshangabad, Betul

26. Maharashtra Grape and Maharashtra (Nasik, Sanghli, Pune,

) grapewine Satara, Ahmednagar and Sholapur)
27. Mango Maharashtra (Districts of Ratnagiri,
(Alphonso) Sidhudurg, Raigarh and Thane)

28. Kesar Mango Maharashtra (Districts of Aurangabad,
Beed, Jalna, Ahmednagar and Latur)

29. Flowers Maharashtra (Pune, Nasik, Kolhapur and
Sangli)

30. Onions Maharashtra (Districts of Nasik,
Ahmednagar, Pune Satara, Jalgaon and
Solapur)

3L Pomegranate Districts of Solapur, Sangli, Ahmednagar,
Pune, Nasik, Latur, Osmanabad.

32 Banana Jalgaon, Dhule, Nandurbar, Buldhana,
Wardha, Parbhani, Hindoli, Nanded.

33 Oranges Nagpur and Amraoti

34. Orissa Ginger and Turmeric Orissa (Kandhamal District)

@
35.  Punjab Vegetables Punjab (Fatehgarh Sahib, Patiala, Sangrur,

®

Ropar and Ludhiana)
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1 2 3 4
36. Potatoes Punjab (Singhpura Zirakpur (Patiala)
Rampura Phul, Muktsar, Ludhiana,
Jullunder)
37. Basmati Rice Punjab (Districts of Gurdaspur, Amritsar,
Kapurthala, Jalandhar, Hoshiarpur and
Nawanshahar)
38.  Rajasthan Coriander Kota, Bundi, Baran, Jhalawar-& Chittoor
@
39. Cumin Nagaur, Barmer, Jalore, Pali and Jodhpur
40.  Sikkim Flowers Sikkim (East Sikkim)
2 (Orchids) & Cherry
Pepper
41, Ginger Sikkim (North, East, South & West Sikkim)
42.  Tripura Organic pineapple  Tripura (Kumarghat, Manu, Melaghar,
@ Matabari and Kakraban Blocks)
43.  Tamil Nadu Flower Tamil Nadu (Dharmapuri)
@
44, Flowers Tamil Nadu (Nilgiri District)
45. Mangoes Tamil Nadu (Districts of Madurai, Theni,
Dindigul, Virudhunagar and Tirunelveli)
46. Cashewnut Cuddalore, Thanjavur Pudukottai and
Sivaganga
47.  Uttar Pradesh Potatoes Uttar Pradesh (Agra, Hathras,
@ Farrukhabad, Kannoj, Meerut, Baghpat
and Aligarh)
48. Mangoes and Uttar Pradesh (Lucknow, Unnao, Hardoi,
Vegetables Sitapur and Barabanki)
49. Mangoes Uttar Pradesh (Saharanpur, Muzzfarnagar,

Bijnaur, Meerut, Bhagpat and
Bulandshahar)
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4

1 2 3
50. Basmati Rice
51.  Uttaranchal Lychee

@
52. Flowers
53. Basmati Rice
54, Medicinal &

Aromati Plants

55. West Bengal Lychee
©)
56. Potatoes
57. Mango
58. Vegetables
59. Darjeeling Tea
60. Pineapple

Uttar Pradesh (Districts of Bareilly,
Shahajahanpur, Pilibhit, Rampur, Badaun,
Bijnor, Moradabad, J B Phulenagar,
Saharanpur, Muzafarnagar, Meerut,
Bulandshahar, Ghaziabad)

Uttaranchal
(Udhamsingh Nagar, Dehradun and
Nainital )

Uttaranchal
(Districts of Dehradun and Pantnagar)

Uttaranchal (Districts of Udham Singh
Nagar, Nainital, Dehradun and Haridwar)

Uttaranchal (Districts of Uttarkashi,
Chamoli, Pithoragarh, Dehradun and
Nainital)

West Bengal (Districts of Murshidabad
Malda, 24 Pargana (N) and 24 Pargana(S)

West Bengal (Districts of Hoogly,
Burdwan, Midnapore (W) Uday
Narayanpur and Howrah)

W. Bengal (Malda and Murshidabad)

W. Bengal (Nadia, Murshidabad) and
North 24 Parganas

West Bengal (Darjeeling)

West Bengal (Darjeeling, Uttar Dinajpur,
Cooch Behar and Jalpaiguri)

Extension of validity period of SEZ Projects

2652. SHRI PIYUSH GOYAL : Will the Minister of COMMERCE AND INDUSTRY be

pleased to state:

(@ whether there are any specific provisions in the rules relating to Special Economic
Zones for the prescribed validity period for completion of projects by developers and
extension of validity period under certain conditions if so, the details thereof;
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(b) whether some SEZ developers particularly from Gujarat and Maharashtra have
sought extension of validity period for executing their projects on certain grounds, if so,
the details thereof;

(c) whether Government has granted/proposes to grant extra time to any of these
developers for execution of their projects; and

(d) if so, State-wise details thereof, if not, reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY
(DR. E.M. SUDARSANA NATCHIAPPAN) : (a) In terms of Rule 6(2) (a) of the Special
Economic Zones Rules, 2006, the letter of approval Granted to a SEZ developer is valid for
a period of three years within which time effective steps are to be taken by the developer to
implement the approved project. The Board of Approval may, on an application the developer,
extend the validity period of the letter of approval.

(b) to (d) Some SEZ developers have sought extension of validity period of the letter
of approval granted to them for the execution of their projects stating reasons including
adverse business climate due to global recession, delay in approvals from statutory/State
Government bodies, delay in environmental clearance, lack of demand for space in SEZs,
changed fiscal incentive regime for SEZs etc. After deliberations and taking into account
the facts and circumstances of each case, the Board of Approval for SEZs has granted
approval for extension of validity of approval in the case of several developers for the
execution of their projects. The State wise position of extension of validity of approvals
granted for developers from 1.4.2012 till 31.1.2014 is given in Statement.

Statement

State-wise details of number of SEZ Developers granted extension of validity of their
Approvals for setting up SEZ (w.e.f. 1.4.2012 to 31.1.2014)

SI. No. State No. of SEZ Developers granted
extension of Approvals
1 2 3
1 Andhra Pradesh 14
2. Gujarat 9
3. Haryana 10
4. Jharkhand 1
5. Karnataka 12
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1 2 3
6. Kerala 13
7. Madhya Pradesh 2
8. Maharashtra 18
9. Nagaland 2
10. Odisha 5
11. Tamil Nadu 13
12. Uttar Pradesh 6
13. West Bengal 5
GRAND ToTAL 110

Production capacity of cement plants

2653. SHRI PI'YUSH GOYAL : Will the Minister of COMMERCE AND INDUSTRY be
pleased to state:

(@) the details of cement plants in both public and private sector along with their
production capacity;

(b) the names and details of the cement plants which have not started production
along with their projected annual production capacity; and

() the number of cement plants both in public and private sector declared sick/
closed along with their production capacity?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY
(DR. E.M. SUDARSANA NATCHIAPPAN) : (a) The details of Cement Plants in both public
and private sector along with their production capacity as on 31.10.2012 are given in
Statement-1. (See below). This information was earlier provided by the Cement
Manufacturers’ Association (CMA), however, now, they have Informed that their members
were not sharing information with the Association consequent on the order of Competition
Commission of India (CCI) dated 20/6/2012. ‘Cement Information System (CIS)’, a web
based portal is being launched on 18.02.2014 in this Ministry to have direct interaction
between Cement Manufacturers and Government of India and this will facilitate collection
of data from the cement industry.

(b) The names and details of the cement plants which are yet to report commercial
production to this Department are given in Statement-I1. (See below) The Cement Plants
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listed in this Annexure have filed Industrial Entrepreneur Memorandum (IEM) between
June 2012 to January 2014.

(c) The details of cement plants registered with Board for Industrial and Financial
Reconstruction (BIFR) is given in Statement-111.

Statement-1

Sector-wise/Company-wise Installed Capacity
As on 31st October 2012

(Million Tonnes)

Sl. Group/Plant Installed
No. Capacity
1 2 3

(A) - Public Sector

C.C.l.Ltd.
1 Adilabad 040
2. Akaltara 040
3 Bokajan 0.20
4. Charkhi Dadri 0.17
5. Kurkunta 0.20
6. Mandhar 0.38
7. Neemuch 040
8. Rajban 0.20
9. Tandur 1.00
10.  Delhi(G) 050

ToTaL C.C.I. Ltd. 385

Malabar Cement
11.  Malabar Cements 042
12.  Malabar Cements (G) 0.20

TotaL Malabar Cement 0.62
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Tamil Nadu Cement

13, Alangulam 0.40

14.  Avriyalur 050
TotaL Tamil Nadu Cement 0.90
Others

15.  J&KLtd 020

16.  Mawmluh Cherra 0.20
Total Others 040

TotaL (A) - Public Sector 577

(B) - Private Sector
Andhra Cements

17.  Vizag(G) 0.62

18.  Nadikude Durga Cmt 0.80
TotaL Andhra Cements 142
Binani Cement

19.  Binani Cmt-Sirohi 485

20.  Binani Cmt-Sikar (G) 140
TotaL Binani Cement 6.25
Birla Corp. Ltd.

21, BirlaVikas ]

22, Satna Cement | Lo

23.  BirlaCementand | 200

24.  Chanderia Cement

25.  BirlaCmt-Raebareli G 0.63

26.  Durgapur (G) 0.60

27.  DurgaHitechCmt (G) 1.00
TotaL Birla Corp. Ltd. 5.78
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Cement Manu. Co. Ltd

28.  Cement Manu. Co. Ltd 059

29. MeghaT &E (P)Ltd G 067
TotaL Cement Manu. Co. Ltd 126
Century Textiles

30.  Century Cement 210

31, Maihar Cement 420

32.  Manikgarh Cement 220
TotaL Century Textiles 850
Chettinad Cement

33.  Chettinad-Karur 170

34.  Chettinad-Karikkali 450

35.  Chettinad-Ariyalur 550

36.  Chettinad-Kallur 250
TotaL Chettinad Cement 14.20
Dalmia Cement

37.  Dalmia- Dalmiapuram 400

38.  Dalmia- Kadapa 250

39.  Dalmia-Ariyalur 250
TotaL Dalmia Cement 9.00
HeidelbergCmt(1) Ltd

40.  HCIL-Ammasandra 057

41, HCIL-Damoh 1.03

42, HCIL-Jhansi (G) 050

43, HCIL-Dolvi(G) 1.00
TotaL HeidelbergCmt(l) Ltd 3.10
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India Cements
44,  Sankarnagar 205
45, Sankaridurg 0.86
46.  Chilamkur Works 146
47.  Dalavoi 185
48.  Visaka Cement 240
49.  Yerraguntla 0.73
50.  Raasi Cement 250
51.  Vallur(G) 1.10
52.  Parli(G) 1.10
53.  Trinetra Cement 1.80
TotaL India Cements 15.85
J.K.Cement Ltd.
54, J.K-Nimbahera 330
55.  J.K-Mangrol 0.75
56. J.K-Gotan 047
57.  J.K. Muddapur 3.00
TotaL J.K. Cement Ltd. 752
JK Lakshmi Cmt. Ltd.
58.  JKLakshmiCmt Ltd. 420
59.  JKLakshmi-Kalol (G) 0.55
60.  JKLakshmi-Jharli (G) 0.55
TotaL JK Lakshmi Cmt. Ltd. 5.30
Jaypee Group
61. Dalla 050
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62.  Chunar (G) 250
63. Jaypee Rewa 3.00
64. Jaypee Bela 240
65. Jaypee-Sadva Khurd B 0.60
66. Jaypee-Ayodhya (G) 1.00
67.  Jaypee - Panipat (G) 150
68.  Jaypee-Sidhi 150
69. Jaypee-Kutch 240
70.  Jaypee-Wanakbori (G) 240
71.  Jaypee-Roorkee (G) 120
72.  Jaypee-Bagheri (B&G) 175
73.  Jaypee-Baga 1.00
74.  Jaypee-Sikandrabad G 1.00
75.  Bhilai Jaypee (G) 220
76.  Bokaro Jaypee (G) 210
77.  Jaypee-Balaji 5.00

TotaL Jaypee Group 3205
K.C.P.Ltd.
78.  K.C.P.Ltd-Macherla 0.83
79.  K.C.P.Ltd-Muktyala 152
TotaL K.C.P. Ltd. 235
Kesoram Indus.
80.  Kesoram Cement 150
8l.  Vasvadatta Cement 5.75
TotaL Kesoram Indus. 725
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Lafarge India(P) Ltd.

82.  Arasmeta 160

83.  Lafarge-Sonadih 0.55

84.  Lafarge-Jojobera (G) 4,60

85.  Lafarge-Mejia (G) 1.00
TotaL Lafarge India (P) Ltd. 7.75
Madras Cements

86. Ramasamyraja Nagar 180

87.  Jayantipuram 3.60

88.  Alathiyur Works 312

89.  Madras Cmts-Ariyalur 200

90.  Madras-Uthiramerur (G) 0.60

91.  Madras Cmts.-Salem (G) 0.60

92. Madras Cmts.-Kolaghat (G) 1.00
TotaL Madras Cements 12.72
Mangalam Cement

93.  Mangalam Cement

94.  Neer Shree Cement 200
ToTaL Mangalam Cement 200
Mehta Group

95.  Saurashtra Cement 150

96.  Gujarat Sidhee Cmt. 120
ToTaL Mehta Group 2.70
My Home Indus. Ltd.

97. My Home Indus. Ltd. 320




50

Written Answers to

[RAJYA SABHA]

Starred Questions

1 2 3

98.  MyHome-Vizag (G) 200
TotaL My Home Indus. Ltd. 520
OCL IndiaLtd.

99.  OCL India-Rajgangpur 400

100. OCL India-Kapilas (G) 135
TotaL OCL India Ltd. 535
Orient Paper Indus.

101.  Orient Cement 3.00

102.  Orient Cmt.-Jalgaon (G) 2.00
TotaL Orient Paper Indus. 5.00
Penna Cement

103. Penna-Tadipatri | &1 150

104. Penna-Ganeshpahad 1.00

105. Penna-Boyareddypalli 200

106. Penna- Tandur 2.00
TotaL Penna Cement 6.50
Prism Cement

107.  Prism Cement-1&l1 5.60
TotaL Prism Cement 5.60
Rain Cements Ltd.

108. Rain Cmts. Unit-1 140

109. RainCmts Unit.-I1 L.N-1} 0.60
Rain Cmts Unit.-11 L.N-2} 200
TotaL Rain Cements Ltd. 4.00
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Shree Cement
110. Shree - Seawar 3.00
111.  Shree - Ras 3.00
112.  Shree - Khushkhera (G) 3.00
113.  Shree - Suratgarh (G) 120
114.  Shree - Roorkee (G) 1.80
115.  Shree - Jaipur (G) 139
TotaL Shree Cement 13.39
UltraTech Cement Ltd.
116. Ultra Tech-Rajashree 320
117.  Ultra Tech-Hotgi (G) 1.80
118.  Ultra Tech-Vikram 3.00
119. UltraTech-Adityal &Il 5.00
120. Ultra Tech-Rawan 250
121.  Ultra Tech-Reddipalym 140
122.  Ultra Tech-ACW 3.60
123.  Ultra Tech-JCW (G) 1.00
124.  Ultra Tech-HCW 190
125.  Ultra Tech-Gujarat 5.80
126. Ultra Tech-APCW- 1&11 560
127.  Ultra Tech-Jafrabad 050
128.  Ultra Tech-Magdalla (G) 0.70
129.  Ultra Tech-Ratnagiri (G) 040
130. UltraTech-ARCW (G) 1.10
131.  UltraTech-Bhatinda (G) 175
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132.  UltraTech-WBCW (G) 120
133.  UltraTech-Dadri (G) 1.30
134. UltraTech-Panipat (G) 1.30
135. UltraTech-Ginigera (G) 1.30
136. Ultra Tech- Kotputli 3.10
137.  Ultra Tech-Aligarh (G) 1.30
TotaL UltraTech Cement Ltd 48.75
Zuari Cement Ltd.
138. Zuari Cement 220
139.  Sri Vishnu Cement 1.20
140.  Zuari-Chennai (G) 1.00
TotaL Zuari Cement Ltd. 440
Others
141.  Shree Digvijay-Sikka 1.07
142. Bagalkot Cmt. & Ind. Ltd. 0.30
143.  Kalyanpur Cement 1.00
144. Panyam Cements 0.53
145, Shriram Cements 040
146. Sanghi Indus. Ltd. 2.60
147. Meghalaya Cmts. Ltd. 0.65
148.  Khyber Indus.(P) Ltd 033
149.  Anjani Portland Cmt. 116
Others 8.04
Ambuja Cement Ltd.
150. Ambuja Cement-Kodinar 450
151.  Ambuja Cmt.-Magdalla (G) 1.00
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152. Maratha Cement 240
153.  AmbujaCmt.-H.P. 1.60
154.  Ambuja Cement (G) 150
155.  Ambuja Cmt.-Ropar (G) 250
156. Ambuja Cmt.-Bathinda (G) 050
157.  Ambuja Cmt.-Rabrivawas 1.80
158.  Ambuja Cmt.-Roorkee (G) 1.00
159.  Ambuja Cement-Dadri-(G) 120
160. Ambuja Cmt.-Bhatapara 1.00
161.  AmbujaCmt.-Sankrail (G) 1.00
162. Ambuja Cmt.-Farakka (G) 1.00

ToraL Ambuja 21.00

ACCLtd.
163. Lakheri 150
164. Gagal-l 200
165. Gagal-ll 240
166. Tikaria(G) 230
167. Kymore 2.20
168. Chaibasa 0.87
169.  Sindri 0.90
170. Bargarh 211
171. Damodhar 053
172.  Jamul 158
173. Chanda 264
174.  Madukkarai 118
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175.  Wadi 259

176.  Wadi-New 3.50

177. Bellary (G) 1.10

178. Kolar (G) 1.60

ToTtaL ACC Ltd. 29.00
TotaL (B)- Private Sector 301.22
ALL InDIA - (A) +(B) 306.99

Statement-11

Names and details of Cement Plants with their production capacities

Sl Company Name Capacity of Cement
No. and Address Plant along with Unit
1 2 3

1. Ultratech Cement Ltd. (Unit:Birla White-111) 900000
B Wing, Ahura Centre, 2nd MT
Floor, Mahakali Caves Rd.

Andheri (East), Mumbai
Maharashtra-400093.

2. Reliance Cement Company Pvt. Ltd. 28
H-Block, 1st Floor, Min. Ton
Dhirubhai Ambani Knowledge
City, Navi Mumbai
Maharashtra-400710.

3. Madras Cements Ltd. 950000
98a, Dr. Radhakrishnan, MT
Salai, Mylapore, Chennai,

Tamil Nadu-600004.

4. Bangur Cement (A Unit Of Shree Cement Ltd.) 2000000
Post Box 33, Bangur Nagar MT
Beawar, Ajmer,

Rajasthan-305901.

5 Jsw Steel Ltd. 6000000

Jsw Centre, Bkc Bandra Tonnes

East, Mumbai-400051
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6.  Jsw Steel Ltd. 1000000
Jsw Centre, Bkc Bandra Tonnes
East, Mumai-400051.

7. Turbo Cement Ltd. 1200000
8-3-214/21, Srinivasa Tonnes
Nagar Colony (West),

Hyderabad-500038.
AP.

8. Panacea Housing Pvt. Ltd. 1000000
1E, 1st Floor, Ashutosh Tonns
Apartment, 295/2, Gt Road
Howrah-711327.

West Bengal.

9. Vertex Cements Pvt. Ltd. 2640000
H. No. 1-89/2/244, Kavuri MT
Hills-1i, Madhapur
Hyderabad-500081.

AP.

10. Penna Cement Industries Ltd. 2000000
Plot No. 705, Lakshmi Tonnes
Nivas, Road No.3, Banjara
Hills, Hyderabad-500034.

AP.

11.  Penna Cement Industries Ltd. 1000000
Plot No. 705, Lakshmi Tonnes
Nivas, Road No.3,

Banjara Hills, Hyderabad
A.P.-500034.

12.  Shree Cement Ltd. 2000000
Post Box 33, Bangur Nagar MT
Beawar, Ajmer
Rajasthan-305901.

13.  Emami Cement Ltd. 3
687, Anandapurem Bypass Min. Ton

South 24, Paragana,
Kolkata,
West Bengal-700107
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14.  Shree Raipur Cement Plant (A Unit Of Shree 2600000
Cement Ltd.), Post Box 33, MT
Bangur Nagar, Beawar,

Ajmer,
Rajasthan-305901.

15. Ultratech Cement Ltd. 5000000
Village Jhand, Tonnes
Rampur Baghelan,

Satna,
Madhya Pradesh.

16. K.R. Associates. 300000
House No. 62 By Lane 2 MT
Abc Tarunnagar Bhangaghar
Guwahati,

Kamrup,
Assam - 781005.

17. My Home Industries Limited. 1500000
My Home Hub 3rd Block, MT
9th Floor Madhapur,

Hyderabad,
Ranga Reddy,
Andhra Pradesh - 500081.

18.  Burnpur Cement Limited 330000
Gujarat Mansion 2nd Floor MT
Suite No. 714 Bentinck
Street, Kolkata-700001.

West Bengal.

19. Lafarge India Pvt. Ltd. 700000
Crecenzo Building, B Wing MT
10 Floor Bandra Kurla
Complex, Bandra East,

Mumbai-400051.
Maharashtra.

20. Shree Cement Ltd. 2000000

Post Box 33, Bangur Nagar MT

Beawar, Ajmer
Rajasthan-305901.
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21,

22,

23

24,

25.

26.

27.

Jaskeerat Cements
578, Chaoni, Kota
Rajasthan-324007.

Emami Cement Ltd.,
687, Anandapur,

E.M. Bypass, Kolkata
South 24 Paragana
Kolkata-700 107.
West Bengal

Tungabadhra Beneficiation Ltd.,
52/44,8th Main, 2nd Cross
Ganesha Block, Mahalaxmi
Layout,

Bangalore-560 096.

Karnataka

Stylish Precast Pvt. Ltd. ,
10, Dr.Rajendra Prasad
Sarani, 2nd Floor,
Kolkata-700 001

West Bengal

Divyansh Cement And Infrastructure Pvt.Ltd.,
Veronica Lane (Adjacent To

Ban Sara Eye Clinic)

Laitumakhrah Main Road

Shillong, East Khasi Hills

Meghalaya-793003

Trumboo Cements Pvt. Ltd.,
Trumboo House,

50, Sanat Nagar

Srinagar

Jammu & Kashmir-190005

Shree Cement Ltd., (Unit - X)
Post Box 33,

Bangur Nagar

Beawar, Ajmer

Rajasthan-305 901

450000
Tonnes

15
Mill.Ton

MTPA

66000
MTPA

MTPA

1155000
MTA

2000000
MT
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28. The India Cements Ltd., 237500
“Dhun Building” MT
827, Anna Salai
Chennai-600 002
Tamil Nadu

29. Siddhi Vinayak Cement Pvt.Ltd., 220000
A58, Nobles, Ashram Road TPA
Ahmedabad
Gujarat-380 009

30. Rajshree Energy Resources 90000
Village: Kamarkuchi Tonnes
Sonapur,
Mouza Panbari
Kamrup-702402
Assam

31. Madras Cements Ltd., 2000000
98A Dr. Radhakrishnan MT
Salai, Mylapore
Cheenai-600 004
Tamil Nadu

32.  JK Lakshmi Cement Ltd., 750000
Nehru House, 4th Floor MT
Bahadur Shah Zafar Marg,
Delhi-110 002

33.  Tri Star Cements Pvt.L Td., 2000000
Gupta Tower, 5th Floor MT
Civil Link
Nagpur-440 001
Maharashtra

34.  Emami Cement Ltd., 2500000
687, Anandpur MT

Em Bypass

Kolkata,

South 24 Paraganas
West Bengal-700 107
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36.

37.

39.

Green Concretex Cements Pvt. Ltd.,

Emerald Tower,

Kinu Ram Khan Sarani
Kalikapur

South 24 Paraganas
West Bengal-700 107

Ultratech Cement Ltd.,
(Unit: Ultratech Cement
Lucknow), Nr.Kankaha Rly.
Stn. Mastipur/Utranva
Mohanlal Ganj, Lucknow
Uttar Pradesh-227305

Ultratech Cement Ltd.,
(Unit:Ul Tratech Cement,
Mirzapur) Near Pahara Rly.
Stn., Vill:Paharabhojpur
Sadar Mirzapur, Mirzapur
Uttar Pradesh-231 001

Dirk India Pvt. Ltd.,
Plot No.10, India House
Gitanjali Colony,

Indira Nagar,

Nasik-422 009
Mabharashtra

Shree Cement Ltd.

(New Cement Unit At Ras)
Post Box 33, Bangur Nagar
Beawar, Ajmer
Rajasthan-305 901

Jayaswal Neco Industries Ltd.,
F-8, Midc Indl.Estate

Hingna Road,

Nagpur, Hingna
Maharashtra-440 066

1000000
TPA

1600000
Tonnes

1600000
Tonnes

216000
MT

3000000
MT

MTPA
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41, Visaka Industries Ltd., 216000
1-8-303/69/3, Tonnes
S.P. Road,
Secunderabad
Hyderabad-500 003
Andhra Pradesh

42,  Zaffron Enterprises (P) Ltd. 66000
Khonmoh, Srinagar, MT
Jammu & Kashmir-191104

43.  Jk Lakshmi Cement Ltd., 1500000
Nehru House, 4th Floor MT
Bahadur Shah Zafar Marg
New Delhi-110 002

44.  Ashtech (India) Pvt. Ltd., 500000
Kiadb, Raichur Indl. MT
Growth Centre,
Chikkasugur ,
Raichur 584 132
Karnataka-584132

45, Manaksia Cements Pvt. Ltd. 1650000
7-1-644/38, Plot No. 38 MT
Sunder Nagar Colony Near
Esi Hospital Erragadda
Hyderabad
Andhra Pradesh-500038

46. Chettinad Cement Corporation Ltd., 3000000
4th Floor, Tonnes
Rani Seethai Hall Bldg.
603, Anna Salai
Chennai-600 006
Tamil Nadu

47. Chettinad Cement Corporation Ltd., 3500000
4th Floor, Tonnes

Rani Seethai Hall Bldg.,
603, Anna Salai
Chennai-600 006

Tamil Nadu
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48. Mehboob Cement Industries (P) Ltd., 231660
308, Baba Building MT
Residency Road,
Poloview,
Srinagar-190001
Jammu & Kashmir

49. Reliance Cement Company Pvt. Ltd., 1000000
H Block, 1st Floor, Tonnes
D.A. K. City,
Navi Mumbai-400 710
Maharashtra

50. Reliance Cement Company Pvt. Ltd., 2000000
H Block, 1st Floor Tonnes
D.AK. City,
Navi Mumbai
Maharashtra-400710

51. Prayagraj Power Generation Co. Ltd., 4000000
Sector- 128, Noida MT
Gautambudh Nagar,
Uttar Pradesh-201 304

52.  Asian Fine Cements Pvt. Ltd., 900000
Scf 270, MT
Mansa Devi Road
Manimajra
Chandigarh
Ut Chandigarh-160 101

53.  Zuari Cement Ltd., 1000000
Krishna Nagar, Tonnes
Yerraguntla,
Kadapa-516 311
Andhra Pradesh

54.  Tamil Nadu Newsprint And Papers Ltd. 165000
67, Anna Salai, Guindy MT

Chennai
Tamil Nadu-600032
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55.  Ultra Tech Cement Ltd., (Unit:Hirmi Cement 4000000
Works) Govind Niwas Gurudwara Tonnes
Road, Ravigram Shyam Ngr
Raipur-492 006
Chhattisgarh

56. Asian Fine Cements Pvt. Ltd., 1500000
Scf 270, Mansa Devi Road, MT
Manimajra,
Chandigarh-160101
Chandigarh

57.  JK Lakshmi Cement Limited 1500000
Nehru House, 4th Floor, MT
Bahadur Shah Zafar Marg,
Delhi-110002

58.  Jk Lakshmi Cement Limited 1500000
Nehru House, 4th Floor, MT
Bahadur Shah Zafar Marg,
Delhi-110002

59.  Ultratech Cement Limited (Unit-Aditya Cement 2
Works Line-lii), Po-Adityapuram MT
Chittorgarh
Rajasthan-312622.

60. Reliance Cement Company Private Limited 36
Dhirubhai Ambaniknowledge MTPA
City, H Block, 1st Floor
Koperkhairane, Thane-
Belapur Road, Navi Mumbai
Maharashtra-400710

61. UL Tratech Cement Ltd., 500000
Jharli, Tonnes
Matanhail,
Jhajjar,
Haryana-124 125

62. Dalmia Cement (Bharat) Ltd., 4000000
Dalmiapuram Tonnes

Dist. Tiruchirappalli
Tamil Nadu-621 651
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63. G69vp Cements Pvt. Ltd., 15
Mayank Towers, MTPA
6-3-1 090/B/1&2,4th Floor
Rajbhavan Road,
Hyderabad-500 082
Andhra Pradesh

64. Ultra Tech Cement Ltd., 100000
Unit:Birla White MT
“B” Wing, 2nd Floor, Ahura
Centre, Mahakali Caves Rd.
Andheri (E), Mumbai
Maharashtra-4000 093

65. Ultra Tech Cement Ltd., 840000
(Unit:Birla White) MT
“B” Wing, 2nd Floor, Ahura
Centre, Mahakali Caves Rd.
Andheri (E), Mumbai-400 093
Mabharashtra

66. Springway Mining Pvt. Ltd. 2
64, Old Nehru Nagar MT
Bhilai, Durg
Chhattisgarh-490020

67. Shree Raipur Cement Plant 2600000
A Unit Of Shree Cement MT
Ltd. Post Box 33, Bangur
Nagar, Beawar, Ajmer
Rajasthan-305901

68. ACC Limited 224
121, Maharshi Karve Road Lakhtonn
Churchgate, Mumbai
Maharashtra-400020

69. KJS Concrete (P) Ltd. 90000
I-1, M.G. Road Indl. MT

Area, Ghaziabad,
Hapur, U.P-201001




64 Written Answers to [RAJYA SABHA] Starred Questions

1 2 3

70. Binani Cement Limited 3250000
37/2, Chinar Park, New MT
Town, Rajarhat Main Road,
Po Hatiara, Kolka Ta
West Bengal-700157

71.  Shree Cement Limited 2000000
Ras New Cement Unit MT
Bangur Nagar, Beawar,
Ajmer, Rajasthan-305901

72. Shree Cement Limited 1000000
Bangur Nagar, Beawar, MT
Ajmer, Rajasthan-305901

73.  Shree Cement Limited 2000000
Bangur Nagar, Ajmer MT
Rajasthan-305901

74, Visaka Industries Ltd., 96000
1-8-303/69/3, Tonnes
S.P. Road,
Secunderabad
Andhra Pradesh 500 003

75. HIL Ltd., 132000
Sanath Nagar, MT
Hyderabad 500 018
Andhra Pradesh

76. Shree Cement Limited 800000
Bangur Nagar, Beawar MT
Ajmer, Rajasthan-305901

77.  Shree Cement Limited Unit-SCGP 2000000
Post Box 33, Bangur Nagar MT
Beawar, Ajmer
Rajasthan-305901

78. Hi-Bond Cement (India) Private Limited (Unit-li) 2500000
Gandhi Chembers, Gondal MT

Road, Rajkot,
Gujarat 360001
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79.

8L

82.

The Go Green Buildtech (P) Ltd.
1-5 Mg Road Indl Area

Hapur, Ghaziabad

U.P.-201001

Birla Corporation Ltd.,

Unit: Rae bareli Hitech
Cement Works, Plot #D-14 &
D-15,Upsidc Indl.Area,
Phase-1i, Amawan Road,

Po: RAE Bareli (Up) 229001

Bhavya Cements Ltd.,

Plot No.A-1, lind Floor
Bhavya’s Spoorthi Bhavan
Film Nagar, Jubilee Hills,
Hyderabad-500 033
Andhra Pradesh

Bhavya Cements Ltd.,
Tangeda Village
Dachepally (Mandal)
Guntur

Andhra Pradesh 522414

Alstrong Gypsum India Pvt. Ltd.,
75, Khirki Village

Malviya Nagar

New Delhi 110 017

Mancherial Cement Company (P) Ltd.,
P.O. Mancherial Cement

Works, Mancherial

Dist. Adilabad

Andhra Pradesh 504209

Rathore Cement Pvt.L Td.,
Rathore House,

Padmini Nagar

Chandria,

Chittorgarh - 312 001
Rajasthan

60000000
Nos

5
Lakh MT

5000000
MT

11800000
Ton

12000000
Sq.M.T

300000
Tonnes

2
Mill.Ton
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86. Wadi Cement Company Pvt. Ltd., 2500000
449-B, Road No. 20, Tonnes
Jubilee Hills,
Hyderabad
Andhra Pradesh-500 033

87. Madras Cement Ltd., 2000000
98 A Dr. Radhakrishnan MT
Salai, Mylapore, Chennai,
T Amil Nadu-600004

88. Amrapali Power And Cements Pvt. Ltd. 1000
307, 3rd Floor, Nipun TPD
Towers, Community Centre,
Karkardooma, Delhi-110092

89.  Amrapali Power And Cements Pvt. Ltd. 2000
307, 3rd Floor, Nipun TPD
Towers, Community Centre,
Karkardooma, Delhi-110092

90. JVL Cement Ltd. 499500
37, Diamond Harbour Road MTPA
708, Diamond Towers,
Kolkata-700027
West Bengal

91. Ultratech Cement Ltd. 1600000
Unit:Mastipur Cement Ton
Works, Near Nighoha Rly.
Station, Utranwa, Mohan-
Lal Ganj, Lucknow-227305

92  Udaipur Cement Works Ltd., 700000
E-2, Transport Nagar, MT

Jaipur,
Rajasthan-302003
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Promotion of Public Sector industries in rural areas

2654. SHRIAAYANUR MANJUNATHA:
DR.T.SUBBARAMIREDDY :

Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(@ whether Government proposes to promote industries especially in rural and
backward regions of the country in public sector;

(b) if so, the details thereof and if not; the reasons therefor;

(c) the State-wise details of the proposals received by Government from State
Governments in this regard; and

(d) the action taken or proposed to be taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY
(DR. E.M. SUDARSANA NATCHIAPPAN) : (a) and (b) Under the liberalised industrial
policy regime, it is the investors who take the decision about locating new industries,
including in rural and backward regions of the country. The Government of India makes
efforts through policy measures to encourage setting up of industries, including through
Sectoral and Spatial Plan Schemes of various Ministries. The Department of Industrial
Policy and Promotion is implementing Plan Schemes for providing special incentives for
industrially less developed regions like the North-East, Jammu & Kashmir, Himachal Pradesh
and Uttarakhand.

(€)  The Department of Industrial Policy and Promotion has not received any proposal
from State Governments to promote industries especially in rural and backward regions of
the country in public sector.

(d) Does not arise.
Foreign trade policy

2655. SHRIAJAY SANCHETI : Will the Minister of COMMERCE AND INDUSTRY be
pleased to state:

(@ the underlying philosophy of India’s foreign trade policy;

(b) what has been India’s experience so far as achievement of India’s foreign trade
policy is concerned; and

(c) the details of measures proposed to be taken to boost India’s exports?
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THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY
(DR. E.M. SUDARSANA NATCHIAPPAN) : (a) The Foreign Trade Policy provides the
overarching framework for catalyzing India’s exports. Government’s endeavour is to maintain
a stable policy environment by way of products and market diversification.

(b) India’s export which was US$45 billion in 2000-01 has reached US$ 300.4 billion
in 2012-13. During the current financial year, the export till January 2014 is US$ 257 billion as
compared to 243.2 billion during the period April-Jan 2013.

(c) Foreign Trade Policy is a continuous process undertaken by the Government
from time to time. The Government reviews the Foreign Trade Policy in consultation with
the administrative Ministries, Departments and other stakeholders concerned, keeping in
view the various factors such as availability of goods in domestic market, production, price
situation and various national and international commitments, etc.

Attracting FDI from Chinain NER

2656. DR. JANARDHAN WAGHMARE :
SHRIN.K.SINGH:

Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(@ whether there have been instances of Chinese firms entering into Memorandum
of Understanding (MoU) with some Indian firms in the North- Eastern States without any
security clearances;

(b) if so, the details thereof and the action initiated by Government in this regard,;
and

(c) whether Government is making efforts to attract Foreign Direct Investment
(FDI) from China if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY
(DR. E.M. SUDARSANANATCHIAPPAN) : (a) No, Sir.

(b) Does not arise.

(c) Ithasbeenthe endeavour of the Government to attract Foreign Direct Investment
(FDI) from all countries including China by taking various steps such as making suitable
changes in FDI Policy from time to time, providing sectoral incentives to investors, launching
new National Manufacturing Policy (NMP) and setting up National Investment and
Manufacturing Zones (NIMZ) etc.
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Increase in trade deficit

2657. DR. JANARDHAN WAGHMARE :
SHRIN.K.SINGH:

Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(@ whether there has been an increase in the trade deficit during the last three
years;

(b) if so, the reasons therefor, and the details of the major commodities exported in
the last three years along with the country’s rank in the total global trade; and

(c) whether Government has made any appraisal of the performance of various
sectors and assessed the impact of the trade deficit on the national economy, if so, the
details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY
(DR. E.M. SUDARSANANATCHIAPPAN) : (a) and ( b) There is rise in the trade deficit in
each of the last three years. However, during 2013-14 (Apr-Jan) in comparison to 2012-13
(Apr-Jan), the trade deficit has come down. The details are given below:

(Value in US $ Billion )

Year Export (A) Import (B) Trade deficit (= A-B)
2010-11 2511 369.8 118.7

2011-12 306.0 489.3 1833

2012-13 3004 490.7 190.3

20 12-13(Apr-Jan) 2432 409.0 165.8

2013-14 (Apr-Jan)* 2570 377.0 120.0

*Figures for 2013-14 (Apr.-Jan.) are provisional. Source: DGCI&S

The details of export commodity-wise during last three years is available in the
DGCI&S publication in CD from namely ‘Monthly Statistics of foreign Trade of India’
\ol. | (Exports). Such CD’s are regularly sent to Parliament Library by DGCI&S, Kolkata.
Indiais ranked 19 in export and 10 in imports in the World Trade during 2012.

(€) The Government continuously monitors the export performance of different
sectors and need-based corrective measures to boost export taken from time to time keeping
in view the financial and over all economic implications. During the year 2013-14, (April-
Dec) there is negative export growth in gems & jewellery, manufacture of metals and electronic
goods, iron ore, machine tools compared to the same period of previous year. The sectors
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like Agriculture, Marine products, Leather, Chemicals & related products, Engineering goods,
Textiles, Handicrafts & Carpets have registered positive export growth during the 2013-14
(April-Dec) period of the current financial year compare to the same period of previous
year. Petroleum, electronic goods, gold, pearls precious and semi-precious stones, machinery
except electrical & electronic, coal and organic chemicals, contribute about 68 % of total
import and hence are major contributors of trade deficit. The import containment measures
include raising of import duty on items such as gold, platinum and silver, LCD TV etc.
These along with increase in the exports contributed to containment of trade deficit.

Increase in import of cheap products

2658. SHRI PARVEZ HASHMI : Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(@ whether Government is aware of the fact that import of goods like household
and electrical appliances toys, is alarming;

(b) whether the National Security Council of India has expressed its concern over
the increasing volume of such imports;

(c) if so, the measures being taken to enhance domestic industries to get rid of
dependency upon China; and

(d) the percentage of export and import between India and China and the profit
earned by China annually out of the difference for last three years?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY
(DR. E.M. SUDARSANA NATCHIAPPAN) : (a) to (c) The National Security Council had
convened an Inter-Ministerial Workshop in August 2011. This workshop also considered
factors that had contributed to the rapid increase in the Chinese presence in the Indian
economy. Measures to reduce trade deficit are undertaken by the Government on a
continuous basis depending on changing dynamics of bilateral and global competitiveness.
Market access issues are being pursued to tackle non-tariff barriers in the Chinese market
at different fora. Trade related issues are taken up regularly at India-China Joint Group on
Economic Relations, Trade, Science and Technology (JEG) and Indian exporters are
encouraged to participate in major trade fairs in China to showcase Indian products in the
Chinese market and increase engagement with Chinese companies.

As regard import of goods from China, all imported goods in India are subject to
domestic laws, rules, orders, regulations, technical specifications, environment and safety
norms. These regulations are notified from time to time. The Government takes appropriate
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action in cases of goods imported from any source that are found to violate these regulations
and threaten human, animal or plant life or health.

Government has taken following steps regarding import from China:

a.  Government has imposed prohibition on import of milk and milk products
(including chocolates and chocolates products and candies /
confectionary/food preparations with milk or milk solids as an ingredient)
from China since 01.12.2008 and it continues till 23.6.2014.

b.  Import of Toys is subject to certain quality standards. Toys not conforming
to prescribed standards and specifications are not permitted to be
imported. This applies to import from China also.

c.  Government has imposed prohibition on the import of mobile handsets
(mobile phone)without International Mobile Equipment Identity (IMEI)
No. or with all zeros IMEI and import of COMA mobile phones without
Electronic Serial Number (ESN) / Mobile Equipment Identifier (MEID) or
all zeroes ESN / MEID since 16.6.2009. This applies to import from China
also.

The Directorate General (Safeguards) can temporarily restrict import of products
by imposition of additional duty or quantitative restrictions (QRs) if Indian
industry is ‘seriously injured or threatened with injury’ caused by ‘surge’ in
imports. This is an action in accordance with the WTO Agreements on
safeguards. This is applicable for import from China.

The Directorate General of Anti-Dumping and Allied Duties (DGAD) has initiated
anti-dumping investigations in 161 cases involving imports from China. The
major products groups include Chemicals & Petrochemicals, Pharmaceuticals,
Products of Steel & other metals, Fibres & Yarns and Consumer Goods. The
anti-dumping investigation by India is always initiated in accordance with the
principles and procedures laid down under our national law, which is in
consonance with the WTO’s Agreement on Anti-Dumping.

In the specific cases where customs detect import of fake/toxic goods, the said
fake/toxic goods are seized and penal action is initiated under the provisions of
Customs Act, 1962 read with other Allied Acts.

Apart from these measures, the Government of India is alive to the challenges
of import surges and various unfair trade practices through available safeguard
measures under WTO.
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(d) The details of export and import between India and China for the last three years
are given in the table below:

(Value In US $ million)

@) (b) © (d) © () (©)
Year Import Total % of Exportto  Total % of
from import (b) to China export (e)to
China (©) ®
2010-11 43480 369,769 1176 15,483 251,136 6.17
2011-12 55,314 489319 1130 18,077 305,964 591
2012-13 52,248 490,337 1065 13,535 300,401 451

Trade agreement by Assam Government with Bhutan

2659. SHRI AVINASH PANDE : Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(@ whether the State Government of Assam has signed any trade agreement with
Bhutan in the last three years, if so, the details thereof;

(b) whether any target has been fixed to increase the exports of Assam to the
neighbouring countries through border trade; and

(c) ifso, the details thereof including border hats, border trade fairs and introduction
of financial and banking institutes in the border regions of the neighbouring countries of
Assam?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY
(DR. E.M. SUDARSANA NATCHIAPPAN) : (a) The provrsions of the Agreement on Trade,
Commerce and Transit between the Republic of India and Royal Government of Bhutan,
and the Agreement on South Asian Free Trade Area (SAFTA) are applicable to all trade
between India and Bhutan, including that pertaining to Assam. These Agreements came
into effect in the year 2006. (State Governments do not separately sign any trade agreement
with a foreign government).

(b) No specific target has been fixed by the Union Government to increase the
exports of Assam to the neighbouring countries through border trade.

(c) Issues relating to improvement in trade infrastructure are taken up with the
neighbouring countries, based upon the specific inputs received from concerned State
Governments.
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Pending claim of APEDA with Gl registry

2660. SHRIMATI WANSUK SYIEM : Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(@ whether the claim of Agricultural and Processed Food Products Export
Development Authority (APEDA) filed with Geographical Indications Registry for exclusive
use of Basmati tag for rice grain varieties grown in the Indo-Gangetic Plain region is still
pending for grant of registration;

(b)  whether the State Government of Madhya Pradesh has come forward to endorse
the claim for GI Registration recently filed by Madhya Kshetra Basmati Growers’ Association;
and

(c) whether a group of agricultural scientists has also opposed the attempt of
Madhya Pradesh to be included in the Basmati growing regions, if so, the details
thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY
(DR. E.M. SUDARSANANATCHIAPPAN) : (a) and (b) APEDA had moved an application
for registration of Basmati (GI-145) as a Geographical Indication in Class 30 on 26.11.2008
under the Geographical Indications of Goods (Registration and Protection) Act 1999. After
publication of the matter in the GI Journal under Section 13 of the GI Act, the Gl registry
received 9 oppositions from various parties including.

(i) the State Government of Madhya Pradesh
(i) Madhya Kshetra Basmati Growers’ Association and
(i) Madhya Kshetra Basmati Rice Exporters Association

All the nine oppositions were disposed off by the Gl registry on 31.12.2013. Of the
nine oppositions, six oppositions including those from (i) to (iii) above were with respect to
the non-inclusion of 13 districts of Madhya Pradesh in the G application filed by APEDA.
For these 6 oppositions, a common order has been given, wherein the oppositions have
been allowed and APEDA has been directed to file an amended Gl application, including
the uncovered area, within 60 days from the date of the order. Order further provides that
appeal relating to the proceedings may be preferred to Intellectual Property Appellate
Board, Chennai.

(€) No such oppositions from agricultural scientists have been received by Gl
Registry under the Gl Act.
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Raising FDI limit in telecom sector

2661. SHRI PALVAI GOVARDHAN REDDY : Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(@ whether itis a fact that Telecom Commission has given its approval for raising
Foreign Direct Investment (FDI) limit in telecom sector to 100 per cent with 49 per cent as
automatic route and with Foreign Investment Promotion Board (FIPB) nod for raising it to
100 per cent;

(b) if so, the details thereof and the reasons therefor;

(c) whether Telecom Commission has taken into account strong objection raised
by the Home Ministry before giving its approval, if so, the details thereof and if not, the
reasons therefor; and

(d) the reasons for increasing the FDI to 100 per cent and how it helps the BSNL
and MTNL?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY
(DR. E.M. SUDARSANANATCHIAPPAN) : (a) Yes, Sir.

(b) and (c) The Telecom Commission in its meeting held on 02.07.2013 approved the
proposal for raising FDI limit for all telecom services including Telecom Infrastructure
Providers upto 100% with 49% under automatic route, and beyond 49% through Foreign
Investment Promotion Board (FIPB), subject to observance of security and license conditions
by licensee as well as investors as notified by Department of Telecommunications (DOT)
from time to time. The recommendation of the Telecom Commission was considered by
Department of Industrial Policy & Promotion (DIPP) in consultation with concerned
Ministries/Departments including Ministry of Home Affairs. The Government approved
the proposal and Press Note No0.6 (2013 Series) dated 22.08.2013 was issued in this regard.

(d) The enhancement of FDI cap is expected to facilitate capital inflows as well as
ability of existing service providers to access lower cost financing resulting benefit to all
service providers including MTNL and BSNL.

Renovation and repair of Cambodian and Tibetan temples
on ASI protected areas of Sarnath

2662. SHRI PRABHAT JHA:
SHRIMATI KUSUM RAL:
SHRIARVIND KUMAR SINGH :

Will the Minister of CULTURE be pleased to refer to answer to Unstarred Question
1411 given in the Rajya Sabha on 18th December, 2013 and state:



86  Written Answers to [RAJYA SABHA] Starred Questions

(@ whether without proper approval construction / renovation / repair is permitted
only on the basis of receipt of proposals, if so, under which Act;

(b) if not, how construction/ renovation/repair of Cambodian and Tibetan temples
within protected and regulated areas of Sarnath have been undertaken;

() whether responsibility of guilty including officials of Archaeological Survey of
India (ASI) would be fixed in this regard, if not, the reasons therefor;

(d) the reasons why only few FIRs are registered in cases of violation of Ancient
Monuments and Archaeological Sites and Remains Act, 2010; and

(e) whether Government would inquire into connivance of officials with violators?

THE MINISTER OF CULTURE (SHRIMATI CHANDRESH KUMARI KATOCH) : (a)
No, Sir.

(b) Tibetan and Cambodian temple authority had applied for permission for
construction within prohibited/regulated area as per Ancient Monuments and
Archaeological Sites and Remains Act 1958 and Amendment and Validation Act 2010. Their
applications were forwarded to the Competent Authority, Divisional Commissioner, Varanasi
on 26.04.2011. The permission has not been communicated to the field office of
Archaeological Survey of India, Patna Circle, Patna by the Competent Authority. Since
Cambodian Temple Authority has started the work without obtaining the permission, the
FIR has been lodged. However, Tibetan authority has not started any construction work so
far.

(c) to (e)The FIR has been lodged by Archaeological Survey of India against
unauthorized construction by the Cambodian temple authority. Since the Tibetan authority
has not started any construction, no FIR was lodged against them. Hence, there is no lapse
of responsibility on the part of Archaeological Survey of India.

Recording and documentation of ancient coins, idols and sculputres
2663. DR. V. MAITREYAN : Will the Minister of CULTURE be pleased to state:

(@ whether Government has properly recorded and documented details of ancient
coins, antique idols and sculptures found through chance discoveries;

(b) if so, details thereof and major discoveries recorded particularly from Tamil
Nadu and Karnataka region;

(c) whether ancient coin hoards and panchaloha or bronze idols found deposited
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in treasuries are taken possession by various Museums and archaeological department
and efforts were taken to publish details of those valuable discoveries;

(d) if so, the details thereof and manuals published so far in this regards; and

(e) the funds allocated to various prominent Museums during the last three years
for maintaining these antiquities and archaeological discoveries?

THE MINISTER OF CULTURE (SHRIMATI CHANDRESH KUMARI KATOCH) : (a)
Yes, Sir. The field office of the Archaeological Survey of India have recorded and documented
ancient coins, antique idols and sculptures found through chance discoveries Under their
jurisdiction. The details of discoveries are given in statement-1 (See below) Further, National
Mission on Monuments and Antiquities (NMMA) was launched to prepare National
Register on Antiquities by documenting antiquities from different sources in uniform format
during X1 Five Year Plan (2007-2012). The NMMA has been continued for another five
years in the XI1 Five Year Plan (2012-2017). The NMMA has so far documented about 8.0
Lac antiquities from different sources. NMMA has uploaded the data of about 1.20 Lac on
the NMMA website till date.

(b) The major discoveries received from Karnataka and Tamil Nadu is given in
Statement-11 (See below).

(c) and (d) Such objects may be considered as treasure trove object as per The
Antiquities & Art Treasures Act, 1972 and are kept under the custody of respective State
Governments. Efforts have been taken to publish details of valuable discoveries in various
Archaeological and Historical research journal and reports. The details of publication is
given in Statement-1 (See below).

() The allocation to various prominent Museums during the last three years for
maintaining these antiquities and archaeological discoveries to various Site museums of
Archaeological Survey of India are given in Statement-I11.

Statement-1

The details ancient coin hoards and panchaloha or bronze idols found
deposited in treasuries are taken possession by various Museums
and archaeological department and published

Sl Name of Museum/  Antiquities taken Efforts taken to publish details /
No.  Archaeological from treasury manual published
Department
1 2 3 4
1. Kooch Behar Palace 27 Silver coins The antiquities have been accessioned
Museum, Archaeolo- / documented and are yet to be

gical Survey of India published
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1 2 3 4
2. Odisha State Museum, NIL NIL
Bhubaneswar
3. Salarjung Museum, NIL NIL
Hyderabad
4. State Museum, Ancient coin hoards 1.  Annual Report on the working of
Lucknow taken from treasuries the provincial Museum, Lucknow

are published in
various catalogues

(U.P.) for the year ending March
31, 1948, 1949, 1930, 1950-54,
1955-60.

Kusana Coins & Kusanas
Sculptures from Mathura, 1986 by
Dr. G. V. Mitterwallner.
Catalogue of Brahmanical
Sculptures in the State Museum,
Lucknow Part-1 by Dr. N.P. Joshi.
Catalogue of  Gandhara
Sculptures in the State Museum,
Lucknow by Dr. N.P. Joshi & Mr.
R.C. Sharma.

Catalogue of Indo-Greek coins of
Northern India in the State
Museum, Lucknow by Dr. A.K.
Srivastava.

Catalogue of Saka-Pahalava coins
of Northern India in the State
Museum, Lucknow by Dr. A.K.
Srivastava.

Supplementary Catalogue of
Mughal Coins in the State
Museum, Lucknow by Mr. C. R.
Singhal.

Coins Hoards of Uttar Pradesh in
the State Museum, Lucknow by
Dr. A K. Srivastava.

Art in the Gupta and Post-Gupta
Coinage of Northern India by Dr.
B.N. Mukherjee.
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1 2 3 4
10. Catalogue of Coins in the
Provincial Museum, Lucknow by
Mr. C.J. Brown.

5 Pt. Govind Ballabh NIL Details of antiquities recorded, acces-
Pant, Government sioned in museum are published in
Museum, Almora, various manuals and generals.
Uttarakhand

6.  Dehradun Circle, Four stone and one  Yet to be published.

Archaeological metal sculpture
Survey of India received from Dist-
rict Court, Dehradun

7.  Department of Arch- NIL NIL
aeology, Govt. of
NCT of Delhi

8 Allahabad Museum, 20 Gold and 46 Accessioned and documented, yet to
U.P. copper coins of late  be published.

medieval dynasties

9. U.P. State Archaeo-  Copper Hoard, village Detailed documentation has been
logy Department, Udaipuria, District ~ published.
Lucknow Aurayya U.P.

10. Mathura Museum NIL NIL

11. AgraCircle, Archaeo- 965 Silverand 2 Yet to be published.
logical Survey of copper coins
India from Shakra

Tila, Garhmuktes-
war, Distt. Ghaziabad

12.  AgraCircle, Archaeo- 8 harapoons from Yet to be published.
logical Survey Bazpur District
of India Shahjahanpur

13.  AgraCircle, Archaeo- 31 copper anthromo- Yet to be published.

logical Survey of
India

spur figure from
Madarpur
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1 2 3 4

14. Directorate of State  Steps are initiated to Published in Annual Administrative
Archaeology, Kerala take possession of  Reports
coins from treasuries

Statement-11
Major Discoveries recorded from Karnataka and Tamil Nadu

Bangalore Circle

SI. No. Object Findspot

1 Belekasu- 87 Numbers Gold Vithala bazar north-eastern
flight steps of mandapa,
Hampi

2 Gold coin- Priest residence near Vishnu

4 numbers temple, Hampi

3 Worn-out Gold coins of Krishnadevaraya-4 nos. Priest residence near Vishnu
temple, Hampi

4, Indistinct worn-out gold coins-2 nos. Gold Priest residence near Vishnu
temple, Hampi

5. Gandaberund type gold coins 4-nos. Gold Priest residence near Vishnu
temple, Hampi

6. Lakshminarayana of varaha- 1-nos Gold coin Royal enclosure, Hampi

7. Gandbenund type, gold coin 3-nos. Priest residence near Vishnu
temple, Hampi

8. Lakshminarayana of varaha- 1-nos Gold coin Priest residence near Vishnu
temple, Hampi

9. Gandaberund type of varaha gold cons 9-nos. Priest residence near Vishnu
temple, Hampi

10. Worn-out Gold coins-8 nos. Priest residence near Vishnu
temple, Hampi

11. Bele coin-1 nos. Priest residence near Vishnu

temple, Hampi
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Sl. No. Object Findspot

12. Silver Belekasu -3 nos. Priest residence near Vishnu
temple, Hampi

13. Gold tape Waist girdle of Utsavamurthy Priest residence near Vishnu
temple, Hampi

14. Twisted rope pattern golden Chain Priest residence near Vishnu
temple, Hampi

15. Golden bee studded With 11 gems Priest residence near Vishnu
temple, Hampi

16. Golden rings-2 nos. Priest residence near Vishnu
temple, Hampi

17. Ear ornaments Gold diets-2 nos. Priest residence near Vishnu
temple, Hampi

18. Circular pendant With a red stone Gold (Ruby) Priest residence near Vishnu
temple, Hampi

19. Rectangular ornate pendant Gold Prasnna Narasimha temple,
Hampi

20. Pearl beads Achutaraya temple Bazaar,
Hampi

21 Gold plated Beads Achutaraya temple Bazaar,
Hampi

22. Ear ornaments Gold Vishnu temple, Hampi

23 Two flexile gold Wire tubes Gold Vishnu temple, Hampi

24, Asserted fragments of golden jewellery Achutaraya temple Bazaar,
Hampi

25. Fragments of chain and a Loket Gold Achutaraya temple Bazaar,
Hampi

26. Venkatavaraha 39 Numbers Obverse Lord Royal enclosure inner

Vekkatesha Reverse Krishnaraya Gold Coins enclosure east, Hampi
27. Two sets of Copper Plates of (i) belonging to Pranaveswara Temple,

Sankama the Kalachuriya ruler dated to

Talagunda, Shikaripura




92

Written Answers to [RAJYA SABHA]

Starred Questions

SI. No.

Object

Findspot

28.

24th March 1180 AD and (ii) Spurious copper
plates of Chalukya Vijayaditya of Kalinga lineage
(6th - 7 Century)

13 Gold Varaha of Bhuvikrama (635AD) the ruler
of Ganga Dynasty of Karnataka

Taluk, Shimoga Dist.

Chennai Circle

1

10.

11.

12.

13.

14,

15.

16.

17.

Siva (Seated on pedestal) Bronze

Parvathi (Seated on pedestal) Bronze

Nataraj Bronze

Parvathi Bronze

Seated Siva (Seated on pedestal) Bronze
Seated Parvathi Bronze

Standing Siva Bronze

Standing Parvathi Bronze

Narthana Krishna on Pedestal Bronze
Ganesa Bronze

Samayakuravar (Manickavasagam) Bronze
Samayakuravar (Thiruganasambandam) Bronze
Parvathi (Standing on Pedestal) Bronze
Parvathi (Standing on Pedestal) Bronze
Parvathi (Standing on Pedestal) Bronze
Parvathi (Standing on Pedestal) Bronze

Parvathi (Seated on plate) Bronze

Bronze idols and coins
unearthed from
Airavateswara Temple,
Darasuram
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Sl. No. Object Findspot
18. Thiruganasambandar Bronze
19. Parvathi (Standing) Broken Bronze
20. Jewellery box with lid Bronze
21 Tripod Bronze
22. Temple Umbrella Bronze
23. Temple Umbrella Bronze
24, Thirugnansambandar- Bronze
25. Durga Bronze
26. Crawling Krishna Bronze
27. Narasinghamunayaraiyar Bronze
28. Bangle Bronze
29, Sirtuthondar Bronze
30. Hoard of coins (251 nos.) Copper
List of Coins from Kudiperambakkam Village Tirukalukundram Taluk,
Kanchipuram District, Tamil Nadu.
SI. No. Object Material Weight
1 Coin Gold 0.8cm
2. Coin Gold 0.7cm
3 Coin Gold 0.6cm
4, Coin Gold 0.7cm
5. Coin Gold 0.6cm
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Statement-111

A.  Funds allocated in respect of forty four (44) Archaeological Site Museums under
Sub-Head 05 00 27- Minor Works (PLAN & NON-PLAN).

PLAN

Year Budget Estimate Final Grant Expenditure
2010-11 45750 627.50 598.85
2011-12 657.50 795.63 784.24
2012-13 435.00 435,00 427.24
2013-14 560.00 410.00 323.07

(RE) (upto 31.01.2014)
NON-PLAN
2010-11 275.00 275.00 273.26
2011-12 250.00 250.00 248.43
2012-13 300.00 270.00 27042
2013-14 320.00 280.00 21351
(RE) (upt031.01.2014)

B.  Funds allocated in respect of Archaeological Site Museum which have taken
possession of ancient coin hoard and panchaloha or bronze idols found deposited
in treasuries:

Sl Name of the Year Allocation Expenditure

No.  Museums Plan Non-Plan  Plan Non-Plan

1 Archaeological 2010-11 5,02,000/- 9,05,000/- 5,02,000/- 9,05,000/-
Museum, Kooch ~ 2011-12 2,75,000/- 9,50,000/- 2,75,000/- 9,50,000/-
Behar 2012-13 3,25,000/- 11,86,002/- 3,25,000/- 11,86,002/-

2013-14 30,00,000/- 9,00,000/- 9,80,284/- 7,17,939/-

1 Hazarduari Palace 2010-11 17,77,500/- 8,550,000/~ 17,77,500/- 8,50,000/-
Museum, 2011-12 18,13,900/- 4,00,000/- 18,13,900/- 4,00,000/-
Murshidabad, 2012-13 20,06,900/- 11,00,000/- 20,06,900/- 11,00,000/-
West Bengal 2013-14 27,25,000/- 15,550,000/~ 21,73,799/- 10,89,413/-

2. Archaeological 2010-11 5,02,000/- 9,05,000/- 5,02,000/- 9,05,000/-
Museum, Tamluk ~ 2011-12 2,75,000/- 9,50,000/- 2,75,000/- 9,50,000/-

2012-13 3,25,000/- 11,86,002/- 3,25,000/- 11,86,002/-
2013-14 3,00,000/- 5,00,000/- 1,36,847/- 2,68,276/-
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C. Superintendent of Museum, Bhubaneswar, Odisha; Additional Director, Patna
Museum, Patna; Director, State Museum, Lucknow; Director, Salarjung Museum,
Hyderabad; Director Government Museum, Almora, Uttrakhand; have informed
that no funds have been received from Government of India.

Loss of heritage structures

2664. SHRI RAVI SHANKAR PRASAD : Will the Minister of CULTURE be pleased to
state:

(@ whether it is a fact that the country has lost many heritage structures in recent
years;

(b) if so, the details of these heritage structures; and

(c) the steps taken by Government to protect and restore such heritage structures?

THE MINISTER OF CULTURE (SHRIMATI CHANDRESH KUMARI KATOCH ) :
(a) and (b) As per Performance Audit Report of Comptroller and Auditor General of India
(CAG), 92 monuments/sites were reported to be missing/untraceable. The detailed inspection
of all these monuments/sites reported as missing by CAG have been carried out by the
respective field offices of Archaeological Survey of India. After the field survey, the status
of the 92 monuments/sites is as below:

Number of monuments/sites which physically exist: 42
Number of monuments/sites affected due to rapid urbanization: 14
Number of monuments/sites submerged under reservoir/dam: 12
Number of monuments/sites which are untraceable: 24

(c) The Archaeological Survey of India is making its best efforts to maintain the
authenticity of the monuments/sites which physically exist by way of proper conservation
and preservation. Regarding the monuments/sites which are affected due to urbanization/
commercialization/habitation; these are examined on case to case basis and appropriate
measures are taken after examining the actual situation for their revival and protection.

Review committee for the zonal cultural centres

2665. SHRI MANI SHANKAR AIYAR : Will the Minister of CULTURE be pleased to
state:

(@ whether it is proposed to set up a Coordination Committee to oversee the
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implementation of the recommendations of the 2011 Report of the Review Committee for the
Zonal Cultural Centres, if so, the details thereof; and

(b) whether the Coordination Committee has started functioning and if not, the
reasons therefor?

THE MINISTER OF CULTURE (SHRIMATI CHANDRESH KUMARI KATOCH) :
(a) The Government has set up a Coordination Committee on 9th September, 2013 as per the
following composition:

1. Shri Mani Shankar Aiyar Chairperson

2. Directors of six Zonal Members (Ex -officio)
Cultural Centres (ZCCs)

3. Director of one ZCC, Member Secretary (Ex-officio)
on rotational basis, for
a period of one year

(b) The Coordination Committee has started functioning w.e.f. 29th November,
2013.

Renovation of national monuments and museums in Madhya Pradesh
2666. DR. NAJMA A. HEPTULLA: Will the Minister of CULTURE be pleased to state:

(@ whether Government has any proposal to renovate National Monuments and
Museums across the country including Madhya Pradesh;

(b) if so, the monument-wise and museum-wise details thereof; and

(c) the estimated cost of the projects along with the time by when the above
monuments and museums are likely to be renovated?

THE MINISTER OF CULTURE (SHRIMATI CHANDRESH KUMARI KATOCH) :
(a) to (c) the conservation work of protected monuments in the country including Madhya
Pradesh, is a continuous process and essential repair work of them is attended regularly as
per archaeological norms and principles, within the available resources. Similarly repair,
renovation, maintenance and up-gradation work of museums under Archaeological Survey
of India (ASI) is also attended within the allocated resources. The protected monuments
and museums under ASI are in a good state of preservation.

Similarly, the museums under the Ministry of Culture are in a good state. However, to
further improve, expand and modernize them, Indian Museum, Kolkata has undertaken a
modernization and up-gradation project at a cost of Rs. 99.76 crores. Victoria Memorial Hall,
Kolkata’s proposal for up-gradation and modernization with a total outlay of Rs. 59.96
crores has also been approved by the Ministry.
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Non-payment of minimum wages to casual labourers
2667. DR. NAJMA A. HEPTULLA : Will the Minister of CULTURE be pleased to state:

(@ whether Government has hired casual labourers for working at various centrally
protected monuments/sites in the country, if so, the details thereof;

(b) whether Government has received complaints that these casual labourers are
not being paid minimum wages as prescribed by the Labour Commissioner of the concerned
States; and

(c) if so, the details thereof and the action in this regard?

The MINISTER OF CULTURE (SHRIMATI CHANDRESH KUMARI KATOCH) :
(a) Yes, Sir. Details of the hired casual labourers working at various centrally protected
monuments/sites in the country, on need basis is placed at Annexure.

(b) and (c) Aurangabad Circle has received a complaint from the Regional Labour
Commissioner (Central), Nagpur under Minimum Wages Act, 1948 for less payment of
wages to the casual labourers than the Minimum Wages fixed by the Government of India,
at the work site at Balapur Fort, District Akola. The allegation is not correct.

Wages to casual labourers working at various centrally protected monuments/sites
are paid as per rates prescribed by the Labour Commissioner of the concerned States/
Districts. However, where the nature of work entrusted to the casual workers and regular
employees is same, the casual labourers are paid at the rate of 1/30th of the pay at
minimum of the relevant pay scale plus dearness allowance for work of 8 hours a day, as
per OM of Department of Personnel and Training No. 49014/2/86 Estt.(C) dated 7th June,
1988.

Non-execution of demolition orders
2668. DR. R. LAKSHMANAN : Will the Minister of CULTURE be pleased to state:

(@ whether it is a fact that 780 notices/demolition orders had been issued under
Rule 38(1) and 38(2) of the Ancient Monuments and Archaeological Sites and Remains
Rules, 1959;

(b) out of this how many demolition orders have been successfully executed,;
(c) the number of cases in which demolition orders could not be carried out; and

(d) the reasons for non-execution of demolition orders?
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THE MINISTER OF CULTURE (SHRIMATI CHANDRESH KUMARI KATOCH) :
(a) A total of 1593 demolition orders have been issued under Rule 38(1) and 38(2) of the
Ancient Monuments and Archaeological Sites and Remains 1958 (Amendment and
Validation) Act, 2010 and Rules 1959, till date.

(b) Outof 1593, 29 demolition orders have been successfully executed.
(¢) 1564 demolition orders could not be executed.

(d) As per the proviso 38(1) of the Ancient Monuments and Archaeological Sites
and Remains Rules, 1959, the Central Government may, by order, direct the owner or occupier
of an unauthorized building in a prohibited area or in a regulated area or of a building or part
thereof which has been constructed in contravention of any of the conditions of a license
granted under rule 35 to remove such building or part thereof within a period specified in
that order. Under the proviso 38(2) of the said Rules, if the owner or occupier refuses or fails
to comply with an order made under sub-rule (1), the Central Government may direct the
District Magistrate to cause the building or part thereof to be removed, and the owner or
occupier shall be liable to pay the cost of such removal. However, Archaeological Survey of
India has made its best efforts to demolish such unauthorized construction with the support
of District Administration.

Recommendation of Linguistic Committee to declare
Oriya as a Classical language

2669. SHRI RAMA CHANDRAKHUNTIA : Will the Minister of CULTURE be pleased
to state:

(@ how many regional languages have been given Classical language status, and
the criteria thereof and the benefits given once a language is recognized as a Classical
language;

(b)  whether Linguistic Committee has already recommended Oriya language to be
declared as a Classical language, if so, by when Government would approve it; and

(c) when did the seven literary organizations of Odisha and some MPs of Odisha
first apply for declaring Oriya as a Classical language and the time when the first meeting of
Linguistic Committee was held?

THE MINISTER OF CULTURE (SHRIMATI CHANDRESH KUMARI KATOCH) :
(a) Five languages namely, Sanskrit, Tamil, Telugu, Kannada and Malayalam have been
given a Classical status.
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The criteria for declaring a language as Classical language is as under:-

(i)  High antiquity of its early texts/recorded history over a period of 1500-2000
years;

(i) A body of ancient literature/texts, which is considered a valuable heritage by
generations of speakers;

(iii) The literary tradition be original and not borrowed from another speech
community;

(iv) Theclassical language and literature being distinct from modern, then may also
be a discontinuity between the classical language and its later forms or its
offshoots.

The benefits available to a language granted a Classical status are as under:-

(i)  Two major International awards for scholars of eminence in Classical Indian
languages are awarded annually;

(i) A ‘Centre of Excellence for Studies in Classical Languages’ is set up;

(iiiy  The University Grants Commission be requested to create, to start with at least
in the Central Universities, a certain number of Professional Chairs for Classical
Languages for scholars of eminence in Classical Indian languages.

(b) Yes. Sir. The proposal to declare Oriya as a Classical language is under
process.

(c) An organization, namely, Lekhaka Sammukhya made a representation in
September, 2012. Besides, Shri Ram Chandra Khuntia, Member of Parliament (Rajya Sabha)
sent his first representation in September, 2012. Meeting of Linguistic Committee on declaring
Oriya as a Classical language was held on 23.07.2013.

Collapse of historically important structures in Maharashtra
2670. SHRI D.P. TRIPATHI : Will the Minister of CULTURE be pleased to state:

(@ whether it is afact that many historically important structures across Maharashtra
are collapsing, if so, the details thereof;

(b)  whether Government of Maharashtra has sent proposal for declaring historically
important structures as heritage sites, if so, the details thereof; and

(c) the action Government has taken till now?
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THE MINISTER OF CULTURE (SHRIMATI CHANDRESH KUMARI KATOCH) :
(a) No, Sir. No Centrally protected monument is collapsing in Maharashtra. There are 285
Centrally protected monuments/sites in Maharashtra and all are in a good state of
preservation.

(b) and (c) As per the record available Archaeological Survey of India has not received
any proposal from Government of Maharashtra for declaring historically important structure
as heritage site.

World heritage status for delhi

2671. SHRI BALWINDER SINGH BHUNDER : Will the Minister of CULTURE be
pleased to state:

(@ whether Government intends to obtain the status of World Heritage City for
Delhi, if so, the details thereof;

(b) the efforts made to obtain the World Heritage status for Delhi; and

(¢) how long would it take to obtain such status and the advantages of such a
status?

THE MINISTER OF CULTURE (SHRIMATI CHANDRESH KUMARI KATOCH) :
(a) and (b) Yes Sir. The nomination of Delhi’s Imperial Capital Cities has been Submitted to
World Heritage Centre for inscription in World Heritage List in January, 2014.

(€) Thewhole process may take more than one and a half years after submission of
dossier. Involving evaluation report of ICOMOS mission, decision of World Heritage
Committee which evaluates each point/issue very critically i.e. Outstanding Universal Value,
Integrity and Authenticity of site, Management mechanisms, legal provisions, issues related
to property and buffer zones for the site, etc. WHS status provides wider recognition and
a higher profile, broad legal status, economic, technical assistance and networking
opportunities and International Collaboration in protection. It improves the management,
preservation and conservation levels of the universal value of the site. The site is viewed
more favorably and provides a promotional advantage and a ‘branding effect” which
encourages new investment and increases tourism. It is seen as a mechanism for building
local confidence and civic pride which provides social unity.

Exports of Sonars by DRDO

2672. SHRIMOHD. ALI KHAN :
SHRIMATIT. RATNABAI :

Will the Minister of DEFENCE be pleased to state:

(@ whether the Defence Research and Development Organisation (DRDO) is
exporting Sonars to Myanmar and other countries; and
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(b) if so, country-wise details thereof?

THE MINISTER OF DEFENCE (SHRIA.K.ANTONY) : (a) and (b) Defence Research
and Development Organisation (DRDO) has been mandated towards research and
development of various systems and technologies for the use of our Armed Forces and is
not involved in their export. However, Bharat Electronics Limited (BEL) has signed a contract
for the supply of three (03) numbers of Hull Mounted Sonars — Export (HMS-X) with the
Government of Myanmar on the 16th January, 2013. The contract value of these three
Sonars is US$ 29.24 Million.

Pending application with Delhi Cantonment Board

2673. SHRIARVIND KUMAR SINGH :
SHRIMATI KUSUM RAI :

Will the Minister of DEFENCE be pleased to state:

(@) the details of total number of applications / receipts in the Delhi Cantonment
Board during the period from 1st January, 2013 till date including change of permanent
home town address, on line changes / addition / alteration in New Pension Scheme (NPS);

(b) the pending status of these applications / receipts and reasons for pendency
and period of pendency;

(c) whether Government has framed any guidelines / time-frame for dealing the
receipts in the Board; and

(d) ifso, the details thereof and time- frame for reducing the pendency?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY) : (a) and (b) Beginning 1st
January, 2013 the latest position regarding numbers of applications received and on which
action has been taken by Delhi Cantonment Board are 19,750 and 19,400 respectively. The
applications which are pending pertain to mainly land, lease or policy matters, matters
under litigation and change of permanent home town address. Every application which is
received is examined which inherently involves certain processing time. Period of pendency
varies from less than a month to about a year depending upon the nature of receipt.

(c) and d) The Cantonment Board is a local authority and has its own system for
dealing with receipts / applications in the office. However there are standing instructions of
the Government for prompt response to references / representations received from Members
of Parliament; other public representatives as well as members of public. Applications on
matters relating to civic amenities affecting day-to-day life are normally disposed of within
48 hours.
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Handing over of 1JT to IAF by HAL
2674. DR. CHANDAN MITRA : Will the Minister of DEFENCE be pleased to state:

(@) thetarget date for handing over of Sitara Intermediate Jet Trainer (1JT) to Indian
Air Force by Hindustan Aeronautics Ltd. (HAL);

(b) the reasons for missing at least five deadlines by HAL since 2007; and

(c) the time by when the IJT is likely to have the initial operational clearance and
would be handed over to IAF for intermediate training of pilots?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRIJITENDRA
SINGH) : (a) to (c) The Development of IJT is in the advanced stages of certification with
more than 800 test flights completed so far. The activities are progressing well with
completion of Sea level trials, night flying trials, high altitude trials as well as weapon and
drop tank trials. The activities left for obtaining Final Operational Clearance (FOC) are the
refinement of stall characteristics and spin testing which will be commenced as soon as
stall characteristics are refined.

The project was sanctioned in 1999 and the first and second prototypes flew in
March 2003 and in March 2004 respectively. The prototypes were initially flight tested with
the LARZAC Engines from SNECMA. To meet technical parameters, a high powered engine
AL-551 from Russian was selected based on a global tender. Due to developmental issues
in Russia, flight-worthy Engines were supplied to HAL in January, 2009 against the
contractual schedule of January, 2007. Flights with these Engines commenced in May, 2009
after resolution of Engine-Aircraft interface issues with the Russians.

The Progress of project was affected due to loss of prototype during flight testing
which necessitated major changes like total redesign of flight control system and associated
increased number of design iteration for recovery and resolution.

All efforts are being made to achieve FOC by December 2014. Production of aircraft
will commence immediately thereafter.

Development of Teddim/ Guite Road in Manipur
2675. SHRI K.C. TYAGI : Will the Minister of DEFENCE be pleased to state:

(@ whether the Teddim Road linking Manipur and Myanmar and Guite Road, the
only road linking Manipur and Mizoram is under Border Roads Organisation since 2010;

(b) whether Government is aware that the above mentioned stretch of roads is
reportedly in a pathetic condition for more than ten years and it is bringing a bad name to
the BRO;
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() under what constraints the BRO is not developing the road speedily;

(d) how much amount of money has heen spent so far by Government in the
development and maintenance of the above roads; and

(e) the action taken by Government for speedy development works on the said
road?

THE MINISTER OF DEFENCE (SHRIA.K.ANTONY) : (a) Teddim road linking Manipur
and Myanmar and Guite road linking Manipur and Mizoram were taken over by BRO in
April 2010.

(b) Theroads were taken over by BRO from State PWD in very poor condition. The
road was further drastically damaged in cloud burst on 16th - 17th June 2013. All efforts are
made by BRO to improve the riding quality / condition of the road.

(c) Constraints faced by BRO for speedy development of the roads include:

() Delay in land acquisition and clearances like forest clearance, environmental
clearance, and allotment of quarries.

(i)  Restricted working period due to adverse climate.

(iii)  Awvailable contractors not keen to work in these areas due to security concerns.
(d) Roadwise expenditure from 2010-11 to 2013-14 is as under:

(i)  Teddim road (Churachandpur Singhat-Behang) :Rs.25.84 Crore

(i)  Guite road (Singhat - Sinzwal- Tuivai) :Rs.36.64 Crore

(e) Regular monitoring of forest clearance cases, establishment of single window
system at district, State and Ministry of Environment and Forest (MoEF) levels and
simplification or forms and regular meetings arranged for allocation of quarries.

Curtailment in defence budget

12676. SHRI RAVI SHANKAR PRASAD : Will the Minister of DEFENCE be pleased
to state:

(@ whether it is a fact that the Central Government has decided to curtail the
defence budget; and

(b) if so, the details thereof?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF DEFENCE (SHRIA.K.ANTONY) : (a) and (b) No, Sir. There has
been no curtailment of the Defence budget. It is proposed to allocate Rs. 2,24,000 crore for
the Defence Services Estimates under Budget Estimates 2014-2015. This is almost 10%
higher than the allocation under BE 2013-2014. In the current year as well. the Defence
budget is proposed to be maintained at the Budget Estimates 2013-2014 level of
Rs. 2,03,672.12 crore under the Revised Estimates 2013-2014.

Ceasefire agreement with Pakistan

2677. SHRIAVINASH RAI KHANNA : Will the Minister of DEFENCE be pleased to
state:

(@ whether India and Pakistan have entered into an agreement on the issue of
ceasefire;

(b) if so, how many times Pakistan has violated the ceasefire agreement in last three
years and has caused loss to Indian Army, territory and property of Indian people;

(c) thesteps Government has taken to prevent Pakistan from violating the ceasefire
agreement; and

(d) whether any international pressure has been put on Pakistan to prevent Pakistan
from violating the agreement? .

THE MINISTER OF DEFENCE (SHRIA.K. ANTONY) : (a) Pakistan had unilaterally
declared Ceasefire along the LOC on the night of 25/26 November, 2003 and it was
reciprocated in full measure by India.

(b) Details of Ceasefire Violations (CFVs) along the Line of Control in the State of
J&K in last three years are as under:-

Year No. of CFVs
2011 51

2012 3

2013 199

The number of Army personnel martyred in last three years are as under:-

Year Number of Army Personnel Martyred
2011 Nil
2012 01

2013 01
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There has been no loss of Indian territory.

(c) Effective and appropriate retaliation of the CFV s initiated by Pakistan are carried
out by the Army.

Violations of ceasefire are taken up with Pakistan Military authorities at the appropriate
level through established mechanisms of hotline message, flag meetings and weekly talks
between the Director Generals of Military Operations of India and Pakistan.

In addition, the meeting of Director Generals of Military Operations (DGsMO) of
India and Pakistan was held at Wagah on 24th December, 2013 to maintain sanctity and
ceasefire on the Line of Control and to re-energise the existing mechanisms.

There has been a significant reduction in the number of the CFVs post DGsMO talks
in October 2013 and DGSMO meeting at Wagah on 24th December, 2013.

(d) Under the Simla Agreement both countries have resolved to settle their
differences by peaceful means through bilateral negotiations.

INS Sindhughosh agrounded at Naval harbour in Mumbai

2678. SHRI T.M. SELVAGANAPATHI : Will the Minister of DEFENCE be pleased to
state:

(@ whether it is a fact that Indian Navy’s INS Sindhughosh ran aground at the
Naval harbour in Mumbai a couple of days ago ;

(b) if so, the details thereof; and

(c) whether itis also a fact that Government has sought any report from the Indian
Navy in this regard and if so, the details thereof?

THE MINISTER OF DEFENCE (SHRIA.K.ANTONY) : (a) to (c) INS Sindhughosh
returned to Mumbai on 17th January 2014 after a deployment at sea. While entering harbour,
the submarine movement to the alongside berth was inhibited due to receding tide, resulting
in inadequate depth under keel to continue the movement. The movement was temporarily
suspended when the submarine was about 50 metres short of the berth, with tugs in
attendance. The movement re-commenced once sufficient height of tide was available and
the submarine safely secured alongside the same evening.

Headquarters Western Naval Command has convened a Board of Inquiry to
investigate the circumstances leading to the delay in the movement and give its
recommendations.
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Closure of fake encounter case at Pathribal, J&K
2679. SHRI G.N. RATANPURI : Will the Minister of DEFENCE be pleased to state:

(@ whether five innocent persons were Killed by Army / Security personnel in a
fake encounter at Pathribal, Anantnag. Jammu and Kashmir on 25th March, 2000;

(b)  whether Justice Pandian Commission indicted and CBI chargesheeted five Army
personnel for these killings;

() whether closure of this case by Army amounts to denial of justice in a case of
gross violation of Human Rights; and

(d) the steps Government contemplates to ensure justice in this case?

THE MINISTER OF DEFENCE (SHRIA.K. ANTONY) : (a) Five civilians were killed
during an encounter at Pathribal on 25th March 2000 in a joint operation launched by the
Army and the Police.

(b) Justice SR Pandian Commission of Inquiry does not relate to Pathribal case
However, CBI had presented a Challan in the Pathribal case before the Court of Chief
Judicial Magistrate (CIM)-cum-Spl. Magistrate CBI, Srinagar on 9.5.2006 wherein they
indicted 5 Army personnel for these killings.

The Court of CJM, Srinagar issued notice to Army authorities regarding taking over
the case for disposal under Army Act. The validity of the action taken by the CJM was
challenged by the Army on the ground that prior sanction of the Central Government ought
to have been taken as per Armed Forces (Special Powers) Act. 1990. However, the application
of the Army was disallowed by CJM. Srinagar. The Army challenged the matter before the
High Court of J&K at Srinagar, which was also dismissed. Aggrieved by this, a SLP was
filed before the Hon’ble Supreme Court. In terms of the Judgment of Hon’ble Supreme
Court, the case was taken over by the Army.

(c) and) (d) As per laid down legal procedure under relevant Army Act and Army
Rules. Hearing of Charge was conducted and Summary of Evidence was recorded from
witnesses in the case. After examining the evidence contained in the Summary of Evidence.
prima-facie case against these 5 Army personnel was not established and the case was
therefore dosed by Army. Meanwhile, CIM, Srinagar has asked for certain information from
Army in this case.

Infiltration into Indian border by China
12680. SHRI MOTILAL VORA : Will the Minister of DEFENCE be pleased to state:

(@ the number of incidents of infiltration into Indian border by China during the
last six months;

tOriginal notice of the question was received in Hindi.
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(b) whether it is a fact that the incidents of infiltration into Indian border by China
are still going on even after registering protest with China by Government of India regarding
encroachment of Indian border by China; and

(c) if sothe reaction of Government thereto?

THE MINISTER OF DEFENCE (SHRIA.K.ANTONY) : (a) to (c) No infiltration has
taken place along the India-China border / Line of Actual Control (LAC) during last six
months. There are areas along the border where India and China have differing perceptions
of the LAC. Due to both sides undertaking patrolling upto their respective perceptions of
the LAC, transgressions do occur. Government regularly takes up specific incidents of
transgressions along the LAC with the Chinese side through established mechanisms
including border personnel meetings, flag meetings. Working Mechanism on Consultation
and Coordination on India-China Border Affairs and diplomatic channels. The two sides
have reiterated, on many occasions, their commitment to maintain peace and tranquility
along LAC, pending a final settlement of the Boundary Question. Effective border
management is carried out through surveillance and regular patrolling.

Firing on India-Pakistan and India-China borders
2681. SHRI C.P. NARAYANAN : Will the Minister of DFFENCE be pleased to state:

(@ the number of exchanges of fire that took place on the borders between India
and Pakistan and between India and China during the years 2011-12, 2012-13 and 2013-14
upto January 1, 2014,

(b) whether there were loss of lives on Indian side during these years and if so, the
number thereof :

(c) whether bi-partite mechanisms to defuse tensions along the borders have
been set up; and

(d) to what extent have these mechanisms been effective?

THE MINISTER OF DEFENCE (SHRIA.K.ANTONY) : (a) India-Pakistan: Details of
Ceasefire Violations (CFVs) / Trans-border firing along Line of Control / International
Border (LoC/IB) in J&K are as under:-

Year Number of CFVs/
Trans-border firing

2011 62

2012 114

2013 347

2014 05

(upto January, 2014)
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India-China: No exchange of fire has taken pl